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4, Revi'ew .ﬁpL)lication NOWw o /
Appli_cant(s MQ}')‘}%_KV YD qY5.
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Respond an*s JRA LN CEA W}BJ%
- i el o yy.chends S nen
o -+ Advocatk for the Applicmt (S). "
" m' * \ - ‘v (:‘vogo.;;nOQOQ-Of."’.".
W " Advocate for the Ras oondant (5)‘ R \/ B SR %'\
: - PUNIFEEI AN \s
d ' = Srder of the iribunal -
- 'Notcs of the mglotry Q wate %\J —
Lo h" ication fo §04.% «2006 8 present: The Hon'ble Shri N. V.
: - * [lus application 15 1n forn, -
R ';‘;j"";‘{i}@;‘ g,g,uailig P ) The applicants herein 3 in
- Dated., L i | nunbers, are teachers sjfelected in
d sueeReteds M
%S i . QKVS after diue process of selecticn,
W 6@ - Q)pcording to the applicant, they
‘ £ {c Ly ”8‘5"3‘ . lhave been appointed in respective

L b

jgchools but on provisional/contract
asis vide order dated 4.2.2005
, Q(Annexute-Z(Series). In the said
brder it is made clear that “In
base, the enquiry Conmittee upholds
.. his/her seiettion, the present pro-
sional appointment willkm & be
" Qeemed as appointment letter on
gular basis w.e.t. the date of
oining of the appointee®. -
The provisional appointments
6 re issued since an enquiry is
pending against the said selectiom
gn an identical Ocase in O.A. NO.
$1/2006 this Tribunal had occasion
to hear swch a matter. Learned

]
!

contde.
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Contd, ‘
4.5.2006 counsel ror the parties pointed out
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that the period of provisional/conte
ract appointment of the applicants
has been extended upto 30.6.2006 with
a rider that the-appointments cxam ke
are liable to be cancelled at any
time if the enquiry report has been
submitted. apppreherding that counsel
for the applicants submits that ckurm
that clause will detinitely affect
the interest of the applicants.
When)ithe matter came up for

Ztnission Mr .M.Chanda, learned counse

for the applicants and Mr.H.K.Mazumda
learned Standing counsel for the Xv8
are present. Mr.Mazumdar submits thd
he would like to have some time to
get instruction in they matters et i

" be done,

considering the earlier orders
and the facts and circumstances set
up in this case I am ot the view that
by way or an intertm order the respon
dents should be prevented from tere
minating the services of the applica-
nts without permission of this Tribu-
nale I order accordinglye. .

%,
post the matter on 1,6.2006.

.

vige=Chairman

Learned counsel for the respond
ents wanted time to take instruction
and to file reply stateme

Post on 04.07.2006e /

D= 2eols/0 6 .
31- 5 -0k
: gywwce_ Wﬂff Wow!f% Vice=Chairman
bwﬂ(N@»L/Z&B' mb
. : 04.07.2006 Learned counsel for the applicap—
ﬂ’%’ wanted time to £file rejoinder. Bet it
ALO W s Ans hocn Z,!/zﬁ{ bz done. Post on 08.»08.20@5/
Y- Nokes gy secved Z2o -
\ oN 932CP NC— l, 'L,(’; ’ mb Vice=Chairman
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when the matter came up for :
hearing, learned ccunsel for the applicant
submitted indentical matters have already
been admitted. Considering the issue
involved, we are of the view that the Q.aA.
has to be admitted. Admit.

Post on 30.08.2006, Interim order
will continue till the next date

b

Vice=Chairman

30.08. 2Q06 Present: Hon'’ble Sri K.V, Sachidanandan

[ b/

Vice-Chairman.

Learned Counsel for the
Respondents has filed preliminary
statement prior to file written statement.

No written statement has been filed. The
preliminary statement to be construed as
written  statement  filed by  the
Respondents. The Applicants are at Iibe;iy,.\

to file rejoinder, if any. s

Post on 17.10.2006. Interim order
will continue till the next date

L~

Vice-Chairman

Gﬁ.llQi)Oﬁ Present: Hofi'ble Sri K. V. Sachidanandan

Vice-Chairman.

Y
Heard learned Counsel for the
parties. The Application is closed in terms

of the order passed in separate sheets. No

Vice-Chairman

order as to costs.

b
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

“ QOriginal Application Nos. 91/20086, 93/2006, 04/2006, 100/2006,
1.02/2006, 116/2000, 117/2006 and 158/2006 (Common Qrder).

Date of Order: This the 6th Day of Noyemben-2006‘.

The Hon'ble Sri K.V. Sachid‘ahundan, Viceeihaiﬁi‘:an.

10.

11

© Shri Rajendra Kumat Naik, PRT

Shri §3yaneshwar Jha, PGT (History)
KV, No. 2, ONGC, Agartala, Teipura West. -

Siiri Sampuran Das, Sarjal, PGT (Chemistry) .-
K.V., Kailashahar, North Tripura. o

!‘v'iis:; Dipti Sharma, PGT (Economics)
KV, No. 2, ONGC, Agartala, Tripura West.

Shri Chandra Mauli Tripathi, TGT ( Sanskrit)
KV, No. L Kunjaban, Agartala, Tripura West.

Sri Pushpendra Kumar Pandey, TGT (Sst.) .
KV, No. 1, Kunjaban, Agartala, Tripura West.

Shri Narpat Chouhan, TGT (Sst) o
KV, No. 1, Kunjaban, Agartala, Tripura West.

Shri Balwant Kumar, TGT (Maths.)

Ky, No. 1, Kunjaban, Agartala, Tripura West.
Shrj Naresh Kumar, TGT {Maths) ,}
KV, No. 2, ONGC, Agartala, Tripura West.

Shri Praveen Bhargava, PRT

KV, No. 1 Kunjaban, Agartala, Tripu ra West.
Smt. Basanti Devi, PRT ;
KV, No. 1, Kunjaban, Agartala, Tripura West’

Snri Sanjay Verma, PRT
KV, No. 2, ONGC, Agartala, Tripura West.

KV, No. 1, Kunjaban, Agartala, Tripura West.

By Advocate: Dr.].L. Sarkar, Mr M. Chanda, Mr G.N. Chakraborty,

Mr S. Nath, Advocates.
... Applicants

t
.o ‘ .
" )
. .

- Versus -

. -
- PPN ks S
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I

 Represented by the Secretary to the

“Government of India,
. New Delhi=110001.

2.

I'he Assistant Commissioner (ADM & F

" Regional Office,

The Linlon of Inaida,

Gaovernment of India,

Ministry of Human Resource Development,

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area, - .
Qaheed Jeet Singh Marg,

New Dethi-110016.

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Qaheed Jeet Singh Marg,

New Delhi - 110 016.

Assistant Commissioner, T

Kendriya Vidyalaya Sangathan -
Silchar Region,

Hospital Road, Silchar, Assam - 788 O

TN)

11 |
.. Respondents.

Ry Advocates = Mr M. K. Majumdar, Standing Counséel , KVS.

M. QA No, 93/2000

1.

- Anand. Ballabh

Sushil Kumar
.Son of Sri Rambhagat |
At present posted as Post Graduate Te
Kendriya Vidyalaya, Digaru, Sonapur,

Saon of Sri B.D. Pandey
At present posted as Kendriya Vidyala;

Assam.

Vipin Bihari Singh (PGT Physics)
Son of B.P. Singh

At present posted as Trained Graduat
Kendriya Vidyalaya, Digaru, Sonapur,

Golam Robbhani Ahmed

Son of Abdul Baser '

At present posted as Primary Teacher
Kendriya Vidyalaya, Digaru, Sonapur,

Jjagdish Chauhan

Son of Sri Lal Bahadur, S
At present posted as Post Graduate Te
Kendriya Vidyalaya, Nagaon, Assam.

acher iHinéi),
Assam

ya, [OC Noonmati,

e Teacher (Maths)
Assam.

|

Assam.

N . B X
acher (Hindi),
4

s

by,



4,

10.

L1.

12.

W

Awadh Narain

Son of Dayaram Singh

AL present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, New Bongaigaon, Assam.

Sumit Chakraborty

San of late G.S. Chakraborty

At present posted as Primary Teacher,
Kendrlya Vidyalaya, New Bongaigaon, Assam.

| Amit Kumar

Son of Satikgram Singh
AL present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

Ribekanand Padhiary

Son of Kulamani Padhiary, ‘ e,
AL present posted as Primnary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assamt

Sarita Yadav

W/o Naresh Yadav

At present posted as Post Graduate Teacher,
Kendriya Vidyalaya, Digaru, Spnapur, Assam.

Biswajeet Kumar Pravakar

Son of Laskhman Sah

At present posted as Primary Teacher,
Kendriya Vidyalaya, )

Miao, District : Changlang, i
Arunachal Pradesh. . :

Vineeta Vidyarthi ' T

Daughter of S.R. Vidyarthi

At present posted as Post Graduate Teacher (Chemxstry)

Kendriya Vidyalaya, ‘New Bongaigaon, Assam.
.. . Applicants.

By Advocate : Mr G.K. Bhattacharyya Sr. Advocate, Mr B.

o

Chakraborty, Mr B. Choudhury, Mr Abid Ali,
. Advocates

- Versus -~

Union of India

" Represented by the Secretary to the

Government of India, Ministry of Human Resource
Development, New Delhi - 1.

Kendriya Vidyalaya Sangathan

Represented by its Chairman
18, Institutional Area, Swahid jeet Smgh Marg, New

Delhl -186.
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Comnissioner,

Kendriya Vidyalaya Sangathan !
14, institutional Area, gwahid Jeet Singh Marg,
New Delhi - 16. e '

Assistant Commissioner, KVSs,
(lfuixwg:hm:i Region, Khanapara, Guwahati. .
... Respotidents

By Advorate: Mr M.K. Majumdar, gtanding Counsel, KVS.

1, QA No, 04/2006

o

Kendriya Vidyalaya, Maligaon, Assam.

Miss Sandhya Patel

Daughter of Sri L.P. Patel -

AL present posted as Post graduate Teacher (Chemistry)
Kendriya Vidyalays, Maligaon, Assam.

Kumar Mohat G

gon of &ri K. G. Nair

At present posted as Post Graduate Teacher (Physics)
Kendriya Vidyalaya, Maligaon, Assam.

Falwan Singh

Son of Sri Thath Ram

At present posted as Post Graduate Teacher
(Cominerce), Kendriya Vidyalaya, Maligaon, Assam.

Md. Mohamudin .
Son of Md. Naisurulla, .4
At present posted as Trained Graduate Teacher (Maths)

... Applicants.

Ry Advocate Mr G.XK. Bhattacharyya Sr. Advocate, Mr B. |

Chakrabarty. Mr B. Choudhury, Mr Abid Ali,
Advocates. o

- Versus -

_Union of India

Represented by the Secretary to the
Government of India, Ministry of Humadn Resource
Development, New Delhi - 1. \

Kendriya Vidyalaya Sangathan

Represented by its Chairman

18, Institutional Area, Swahid Jeet Singh Marg, New
Delhi - 16.

~ommissioner,

Kendriya Vidyalaya Sangathan
18, Institutional Area, Swahid Jeet Singh Marg,

New Delhi - 16. \/



4.

LS
Assistant Commxssxoner KVS .
" Guwahati Region, Knanapara,Guwahatx ,
.. Respondents

By Advocate ¢ Mr M.K, Majumdar, S;an‘ding Counsel, KVS.

i

o

:\1

10.

T e

i Shrinromod Kumar ervastava,TGT (Maths)'
KV, Missamari, Sonitpur, Assam.

Shrf Parmar Gautham Téjabhai, TGT (English)
KV, Missamari, Sonitpur, Assam. ‘

&ri Sujit Kumar Banarjee, PRT ,
KV, Missamari, Sonitpur, Assam.

.Shri Nirnai Mani Shilal, PRT
KV, Mibsaman Sonitpur, Assam.

Shri Vipesh Kumar Singh, PRT;,
KV, Missamari, Sonitpur, Assam. .

Shri Bimal Kishor Das, PRT
KV, Missamari, Sonitpur, Assam.

Shri Veerendra Kis hor]ha PRT
KV, Mledmar‘l Sonitpur, Assam.

Shri }Suml Kumar, PRT

KV Mon galdoi, Assam..

Smt Bijay Kumar Gupta, PRT

KV Mlssaman Somtpur, Assam.
Apphcants

By Advocate; . Mr. M. Chanda and Mr S. Nath, Advoaates

- Versus -

The Union of India,
Represented by the Secretary to the

Government of India,
Ministry of Human Resource Development,

Government of India,
New Delhi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area, .
Saheed Jeet Singh Marg, S
New Delhi - 110 0106. '

Tt e e, o X A



‘The Assistant Commissioner (ADM & FIN)

Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Maryg,
New Delhi - 110 016.

Assistant Commissioner,
Kendriya Vidyalaya ‘IangaLhan
Guwahati Region, {
Maligaon Chariali, -
Guwahati - 781 01]

1.

- Dist.:” Sonitpur, Assam - 784 102.

0.A. No. 102/20086

Shri Manoj Kumar

&/o Shri Ramendra Singh,
Waorking as Primary Teacher,
Kendriya Vidyalaya, Lokra

Dist.: Sonitpur, Assam - 784 1(:Z.

véri Bindy Kumar

S/o - Shri Rama Kant Prasad

Working as Primary Teacher

Kendriya Vidyalava, Lokra e ¢
Dist.: Sonitpur, Assam - 784 102.

Shri Anil Amoli

S/o - Shri Manglanand Amoli
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra

By Advocate: * Mr M. Chanda and Mr S. Nath, Advocates.

3]

jo

- Versus -

The Union of India,

Represented by the Secretary to the
Government of India,

Ministry of Human Resource Devclopm(.nt

Government of India,
New Delhi - 110 001.

The Commlssmncr

Kendriya Vidvalaya Sangctlian,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 C16.

The Assistant Commissioner (ADM -&-FIN)- - , :
Kendriya Vidyalaya Sangathan )
18, Institutional Area, 4

Saheed Jeet Singh Marg.

New Delhi- 110 016.

. Respondents.

. Applicants.

~d
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4. Assistant Commissioner,
Kendriya Vidyalaya Sangathan
Guwabati Region, Reglonal Office
Maligaon Chariali, , §

Guwahati - 781 011. :
: ' . Respondents.

By Advocate: Mr M.K. Majumdar, Standing Counsel, KVS.

i
¢

=y

VI. 0.A.Na.116/2006 T g
1. Sri Mukesh Kumar

S/o - Shri Jai Bhagwan

W orkmg as TGT (Hlx.d ).
Kendriya Vidyalaya, Alzwal
Project Pushpak

Clo - 99 APO.

2. Shri Jitendra Kumar
* 8/o - Shri Kashi Naresh
Working as PRT
Kendriya Vidyalaya, A:ZWdl
Project Pushpak, C/fo - 99 APO.

3. ShriSitaram Sukariya - -
S/o - Shri Surgyan Mal
Working as PRT ~
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APO.

4. Shri Ravi Bhusan Shukla
Working as TGT (Social Studies) .
Kendriya Vidyalaya, Aizwal, B
Project Pushpak, C/o- 98 APO. .- .. __

5. . Shri Ajay Sharma
Working as TGT (Maths)
Kendriya Vidyalaya, Aizwal.
Project Pushpak, C/o - 98 APO.

6. Shri Ravi Rajesh
Working as TGT (Science) _
Kendriya Vidyalaya, Aizwal,
Project Pushpak, /o -~ 99 APO.

7. Shri Yogesh Yadav
*Working as PGT (Physics)-
Kendriya Vidyalaya, Aizwal,
Project Pushpak, C/o - 99 APO.
. Applicants

»

By Advocate : Mr M. Chanda and Mr S. Nath, Advocates

- Versus -

%
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1. The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Human Resource Development

Govarnment of India,
New Delhi - 110 001,

2. The Commissioner,

o Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi - 110 016.

3. The Assistant Commissioner (ADM & FIN)
’ Kendriya Vidyalaya Sangathan
18, Institutional Area, ‘
Saheed Jeet Singh Marg.
New Delhi - 110 016.

j
4. Assistant Commissioner, '
Kendriya Vidyalaya Sangathan,
Silchar Region, Regional Office,
Hospital Road, Silchar - 788011, Assam
Respondents

By Advocate : Mr M.K. Majumdar, Standing Counsel, KVS.

ViI. O.A.No.117/2006

Shri Gangaram Meena . : o
S/o - Shri Jahari Lal '

Working as PGT (History)

Kendriya Vidyalaya, Missamari,

District ~ Somtpur, Assam - .
. . . Applicant.

By Advocate : - Mr'M. Chanda and Mr S. Nath, Advocates.
. ~Versus- . . oy

1. The Union of India, -
Represented by the Secretary to the
Covernment of India,
Ministry of Human Resource Development

Government of India,
New Delthi - 110 001.

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
‘Qaheed Jeet Singh Marg,
New Delhi - 110 016.

3. The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan




. Maligaon Chariali, Guwahati - 781 012.

18, Institutional Area, . e
Saheed Jeet Singh Marg, .

New Defhi -110016. . - i

Assistant Commissioner,
. Kendriya Vidyalaya Sangathan,
Guwahati Region, Regional Office, = -~ = - ¢

Cee Respondents. '

© ByAdvocate:  Mr M. Majumdsr, Standing Counsel, KVS.

E

VAL QA.No. 156/2006 - = o v
A* ShrlManm Kumar , ,n{{ N ' o
' " 8/o- Shri Vijay Kumar Singh-- *"." Lo,
Working as TGT (Mathematics) ! o

Kendriya Vidyalaya, Duliajan (OIL)
* Dist.- Dibrugarh,

o Assam - 786 602.
| By-Adyoc

’ ¢

o e - ...Applicant
ate : Mr M. Chanda and Mr S. Nath, Advocates.

- Versus-

The Union of India, C e e -
Represented by the Secretary to the
. Government of India,
Ministry of Human Resource Development,
Government of India, o
New Delhi-110 001.

The Commissioner,

Kendriya Vidyalaya Sangathan,

18, Institutional Area, =
 Sabeed Jeet Singh Marg, -

New Delhi- 110 016.

'The Assistant Commissioner (ADM & FIN) " -
Kendriya Vidyalaya Sangathan RS

. 18, Institutional Area,

- Saheed Jeet Singh Marg,

~.New Dethi -110 016.

Assistant Commissioner,

""" Kendriya Vidyalaya Sangathan,

" Silchar Region, Regional Office,
: Hospital Road, Silchar, Assam - 788 011.

By Advocét"e.:' ' Mr M.K. Majumdar, Standing Counsel, KVS.

PR IR N 4 &\
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... Respondents..” .
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K.V. SACHIDANANDAN (V.C)

o

The Apphcanta are t:eachers selected in Kendmya Vidyalaya

© Qangathan (KVS for short) after due proaeas of selecuon Though they

have heen given appomrment in the respecuve schools, their
gppointments were on provisional and contract basis which were
fasued on the ground that there is an inquiry agamst the entire
selection process. The A;éplicants stated that if the Inéuffy Committee
upholds the selection, their appointmaents would he deemed as
appointment on reguler basis from- the date of’ jqining of the
appointees, No notice was issued to the Applicants?.ifli fespect of
alleged Inquiry that is being ordered by the Respondents gn selection.
Being aggrieved by the regularization of the Apg}i_gant_é they _have filed

the Original Applications seeking the identical reliefs.

2. Heard Mr M. Chanda, learned Counsel for the Applicants

.. in O.A. Nos. 100/2006, 102/2006, 116/2006, 117/2006 and 158/2008,
* Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos.
91/2006, 03/2006 and 94,2006 and a;so Mr M.X. Majuundar, learned

- Standing Counsel for the KVS for the Respondents in all the cases.

The matters were came up for consideration for many times and the

engagement of the Applicantls were also extended by the Resppndentts

from time to time and finaily upto 31,12.2006. When the matter came -

up for hearing today, Mr M.K. \'Iajumdur learnéd- St:andmg Counsel

for the KVS produced an order dated 18 09.2006 and submltted that

the services of all the Apphcanrs have been regularlzed and order to

that effect haa been passed. Therefore, the matters can be disposed

S
AT - i :
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P e
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.« of by a common order. The order which was producéd :by“the Mr SRR "

Majumdar, learned Si:anding Counsel is reprodu-'ced below:- -

“This is regarding regularization of appointment of 3
teachers (PGT/TGT/PRT) appointed on provisional S &
contract basis in the year 2005, subsequently their i
period of contract was extended from time to time 1
with the condition that their period of contract
would be upto the last of period of extension or
conclusion of enquiry by Santhyam - Committee
whichever is earlier. Now Ministry of HRD, °
Department of Schoo! Education and Literacy, UT-2
Section has informed vide letter No. F.3-2/2005-UT-

9 dated 8% September 2006 thaton the basis of the
recommendations contained inY} the report
submitted by Shri S. Santhyam on ‘the procedure
adopted by Kendriya Vidyalaya Sangathan (KVS)
for selection and recruitment of various categories
of teachers who were appointed on provisional
contract basis, following decision-is taken by the
Ministry with the approval of the competent
authority for immediate action :- q '

“The appointment of teachers of wvarious
categories who were appointed on provisional
contract basis on the basis of the selection of
candidates for the recruitment during 2004-05,
he regularized immediately.” h

s

In this regard it is pertinent to mention that as
per terms & conditions of offer of provisional
“appointment on contract, which was issued to all
such teachers, there is a para which read as :-

“In case, the enquiry Committee upholds
his/her - selection, the présent provisional
appointment will be deemed as appointment
letter on regular basis w.e.f. the date of joining
of the appointee.”

2 e gy

In view of the above, you are therefore
directed to inform all the teachers (PGT/TGT/PRT) as
per the format enciosed who were appointed on
provisional contract basis in the year 2005 in the.
Kendriya Vidyalayas under jurisdiction. accordingly.

It is further stated that the aforesaid decision
of regularizing appointment would not mean that the
service rules uf KVS as applicable to employees of
KVS from time to time and also other terms and
conditions of appointment have been given a go by.”

! !
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A tormat was also enclosed with the order to inform all the teachers !

(PGT/TGT/PRT) who were appointed on prowsmnaljcontaot basxs in_

the year 2000 to the Principal of the rcspective schuols w:th the
instruction to uoiww the letter to the individual by obtammg receipt
of the same.  Louarned Counsel for the Respondents submitted that

since the order has been implemented by the Respon_d_ent_;s, nothing

subgist in the matters. Learned Counsel for the Applicants submitted

tnm they have no lﬂbt’i‘UCthﬂS as to the regularization of servxccs of

me Applicants, ' Howwer, learned Counsel for the Apphcant;s

subm;rmd that the Applications may be closed with hberty to the

Applicants to approach the appropriate forum, if they have any further

(IrievVances.

3.

Recording the said submissions the O.A.s are closed with

liberty to the Applicents to approach the appropriate forum, if they

!

!

b

|

have any further grievances. No order as-te costs. A i ,J;

- .M—M“MM T
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Sd/VICE CHAIRMAN t
i
i
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CBNTRaL ADMINISTRATIVL TRIUNAL
G.JWAHAT T DENCH:

¢RI CINAL AFPLEGATION NO. D0 (;__ﬂ

l;‘r)'Nane of the Hﬁplicafe= M- 20 1,935
b} Respondantsi= Union of India & Ors
¢) No, of appllcant(S - 2—K:SV4§)

o< Is the application is the proper formi- Yas/ N,

* 4, Wihether name & desription and aﬂjr ss of the all papers been
~ furnished in caus® title - Yas/

4§ Has the application bron dully signed and.varified s Y5 ';/Nat

5, Have the Copies duly signed s~ Yes //;wﬁ

6. Have suffieiant sumber of copies °f the application been £iled s=Yes/ 3.

7. wWhether all the annexure parties ar< impleaded :ngsC§21

g, fihether English translation of ducuments in the Language * Yes/Ho.

g, Is the applieation is in time = Y~s(/9/ ' ‘

1, Has the vakalatnama/Mamo of appearanc /Authorlsatlan is filedszégﬁkﬁf

11, Is the application by 150/ O/ For Rs: 5 /= 243 32'((}7/4_ 0“'9 lé(;d:(

12, Has the application is maitanable i- Yes/ M.

13, Hes the Impugncd Orcer original duly attested been filed S Yes£ﬁ94

14, Has the ligible coples ~f the annexures dully attested £iled s-YosfMo.

15, Has the Index of dueuments been filed .all availables- Yes/Na.

16, Has the required number of envoloped pearing full addrzss of the
respondants peen filed:i- Yes{/ﬁp(

17, Has the deglaration as requirad by item 37 of the formi- Yeiéwd.

18, Whether the Tolief soudht cor ariecs out of the single wa

19, d@hether the interim rolief is prayed for i- vas/

2., In ease Of eondonation of delay is filed is it supported ..Yes/No.

21, Whether this Gésu ¢an be heard by-ﬁiﬂg&€r€Mnnh/inision Dench:

92, Any other point ¢~

23, Result of the Serutiny with initial of the Scrutilny clerk the
\

: appllcatlon is in order:i-

z;JLp»/ W v~ \jtrfp .

;g;g;;/§96g
DEFUTY REGISYMR
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IN THE CENTRAL ADI\/"N’S"ERAT'V % %BUN AL
GUWAHATI BW HATI '
(An application under Seciion 19 of the Administrative Tribunals Act, 1985)

O. A.No. \D2— /2006

Shri Mano; Kumar & Ors
-Vs-
Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

13-19Scp’ 2003-  Kendriya Vidyalaya Sangathan (for short KVS) published an
advertisement in the Employment News dated 13-19 Sep’
2003 for recruitment of various categories of tcachers for
recruitment vear 2004-2005. The applicants in pursuance to
the said adverlisemenl applied for the post of Trained
Graduate Teacher and Primary Teacher. . (Annexure- 1)

21.12.2003, 14.02.04 and 15.02.04- Applicants were asked to appear in the 2 stages
of written examination on 21.02.03, 14.02,04, 15.02.04.

15.04.2004- - Applicants were asked to appear interview from 15.04.04 to

08.05.04. . {Annexure-2 series)
May 2004- ‘ - Applicants were declared selecled for appo"mtmeni as PRT

in KVS. However, after a lapse of about 8/9 months all the
applicants - have been issued offer of appointment
provisionally on contract basis for a period of 1 vear with
pre-condition that the services of the applicants shall be
regularized with effect from the date of joining of the
individual "applicants depending on the outcome of a
report/ conclusion/recommendation/findings - of = the
enquiry committee set up with the approval of the
Competent Authority. {Annexure- 3 Series)

27.04.2006 Joint Comumissioner, KVS5, New Delhi intimated the
' applicants that services of all the applicants has heen
extended upto 30% June 2006 or ¢n conclusion of enquiry
giving it’s report whichever is earlier. (Annexure- 5)
The applicants are apprehending that their services
may be terminated without passing any further extension
order on or before 30™ June, 2006, therefore they are
approaching before this Hon'ble Tribunal praying for an

’V(Any / ﬁ?«m«/
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- Rehefs sought fors

interim of order of status quo 4ll dlopcsal of this Original
Application.

PRAYERS

j—'

o

That the Hon'ble Tribunal be pleased to direct the respondents to absorb
the applicants as regular teachers in their respective posts with immediate
effect at least with -effect from the date of joining in service with all

consequential service benefits including seniority etc.

That the Hon'ble Tribunal be pleased to direct ﬂie respondents to allow

the applicants to continue in service in same capacity till applicants are .

absorbed on regular basis in"terms of prayer No. 1.

That the Hon'ble Tribunal be pleased to set aside and quash the condition
laid down in dausc ‘No; 7 regarding jurisdiction in the offer of
appointment letters of the iﬁdividual applicants (Annexure- 2 Series).
Costs of the application. | |

Any other relief (s) to which the applicants are entitled as the Hon'ble
Tribunal may deem fit and proper. :

Interim order vraved for

During pendency of the application, tbe applicants pray for the Followmn
interim relief: -

That the Hoh’ble Tribunal be pleased to pasé ‘an interim order of status

quo restraining the respondents not to termiriate services of the applicants

till disposal of this Original Application.

That the Hon'ble Tribunal be ?lcascd to direct the rcspdndex\ts that the

pendency of this applicaiion shall not be a bar for the respondenis for

" .consideration of the case of the applicants for providing relief as prayed

- for.

/‘Mr\ﬂ' /ﬁwzo/i

-



Title of the case

Shri Manoj Kumar & Ors.

-Versus-

Union of India & Ors.

e et

GUWAHATI BENCH: GUWAHATE
{An application under Section 19 of the Administrative Tribunals Act, 1985)

O.A. No._)©) — /2606
: Applicants.

: Respondents.

INDEX
SL No. | Annexure Particulars Page No.
1. - Application 1-16
2 --- | Veﬁﬁcaiion- 1
, 3. 1. 'Co‘py of the advertisement published in ) g'_v'?
. Employment News dated 13-19 Sep’ 03.
4 2 (Series) | Copies of the appointment letters. a0 ’3"{[
5 3 Copy of the vextract of the Article 58 of the 22«-3?
| Education code for Kendriya Vidyalayas.
6. 4 (series) | Copies of the memorandum extending the Z[b"Lﬂ’
services of the applicants upto 30% April '
2006, |
7 5 Copics of the memorandum extending the
| | services of the applicanis on or before 30% ’43 -
| June 2006. | |
| 7.. 6 { Copy of the advertisement dated 12-18 (_7 Lf’ 4 e
- | February, 2006. .

Date:- 6%, ‘rsﬂe't N

Filed by:
<.

“Advocate
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(An application under Section 19.0f the Admmstrahve Tribunals Act, 1985) QP

O.A. No.

\02— /2006

BETWEEN:
1. Shri Manoj Kumar,

S/ o- Shri Ramendra Singh,
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra,
Dist- Sonitpur, Assam—_‘784102.
Shri Bindu Kumar

S/ o- Shri Rama Kant Prasad,
Working as Primary Teacher,

" Kendriya Vidyalaya, Lokra,
. Dist- bomtpur, Assam- 784102,

blm Anil Amnh

S/ o- Shri Manganand Amoli,

_ Workmq as Primary Teacher,
Kendriya Vidyalaya, Lokra,
Dist- Sonitpur, Assam- 784102.

3.

~ -AND-
1. The Union of India,

Represented by Secretary to the
Government of India,

Mirnistry of Human Pesource Development

Govt. of India,
New Delhi- 1100015

2. The Conumnissioncr,

Kendriva Vidyalaya Sangathan,
18, Institutional Area, '
‘Saheed Jeet Singh Marg, -
. New Delhi- 110 016.

PR

...Applicants.

. MA"L:) Y‘CMMA/ |
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The Assistant Commissioner (ADM&F N}

Kendriya Vidyalaya Sangathan,
18 Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016,

Assistant Commissiomer,

Kendriya Vidyalava bangaman
Guwahati Region,
Regional Office, -
Maligaon Chariali,
Guwahati- 781012.
cevennne REspondents,

DETATILS OF THE APPLICATION

Particulars of the order {s) against which thic application is made:

This application is made not against any particalar order but prayving for a
direction upon the respondents to treat the applicants as regular teachers
at least from the date of their joining in service in the iespective posts with
all consequential service benefits including seniority and monetary
benefits, pursuant to their selection against the existing vacancies for the
recquitment vear 2004-2005 in the cadre of Primarv Teacher in the

Keéndriya Vidyalaya Sangathan as per the advertisement published in the
Employment News dated 13-19 September 2003 and further be pleased to
direct the respondents to allow the applicants to continue in service in
their respective posts till passing of the necessary order of regularization

of their services.

Jurisdiction of the Tribunal:

The applicanis declare ihat the subjeci maiter of this application is well

within the jurisdiction of this Hon'ble Tribunal.

Limitation:

/\1,4»17‘ ferireny”
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The applicants further declarc that this application is ﬁl_cd within the

limitation presqibed under Section- 21 of the Adinisirative Tribunals

- Act 1985.

Facts of the case:

That the applicants are citizen of India and as such they are entitled to ali

the rights, protecions and privileges as guaranteed under the

Constitution of India. All the applicanis are working as Primary Teachers, -

in Kendriya Vidyalaya, Lokra in the district of Sonitpur, Assam under the

administrative control of Assistant Commissioner, Guwahati Region. All

the applicants have been appo'mted and posted from oulside the NE-

Region.

That the applicants pray permission to move this appiicaﬁon jointly ina

single application under Sec 4 (5) (a) of the Central Administrative Tribunal

(Procedure) Rules 1987 as the relief's sought for in this application by the

applicants are common, therefore, they pray for granting leave to approach

“the Hon'ble Tribunal by a common application.

That the Kendriva Vidyalaya Sangathan (for short KVS) published an
advertisement in the Employment News dated 13-19 September 2003 for

recruitment to the various ‘categories of posts of Teachers in the KVS, the

| applicants in pursuance to the said advertisement applied for the posts of

Primary Teacher (for short PRT) within the stipulated period. The
respondents on scrutiny of the individual "app]icatiqns, found aﬂ the
applicants eligible for the respective pbsts for which they have applied and
accordingly all the applicants have ‘been asked to appear in the written
examination (first stage) on 21.12.2003, writtén test (second stage) on
14.02.2004: and also on 15.02.2004 and again they have been asked to appear
in the interview from 15.04.2004 to 08;05f2004, all the applicants

accordingly appeared in the written examination as well as in the interview

M awm}‘ lCunay”
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on the scheduled dates fixed by the KVS and th v fared well in the written

examinaiion as well as in the interview. ¢

(Copy of the advertisement. is enclosed herewith for perusal of

Hon'ble Tribunal as Annexure- 1.

That it is stated that the advertisement and the selection pidcess has been
carried out during the tenure of NDA (National Demaocratic Alliance)
Government, however_,A the results of the said selection was dedlared in the
Website of the KVS in the month of May 2004. All the afppliéants have been
dedafed selected for the posts of PRT. The KVS even after publication of
the select list did not take any ste?s immediately for appointment of the

A

selected candidates.

That most surprisingly after a lapse of about 8 /9 months all the applicants

heive been issued offer of appointment provisional on contract basis in their
respective categories for a peried of 1 year with pre-condition that the

services of the applicants shall be regularized with effect from the date of

- joining of the individual applicants depending on the outcome of a report/

conclusion /recommendation/ findings of the inquiry committee set up
with the approval of the Competent Authority to conduct detailed enquiry
into the procedure adopted by Kendriya Vidyalaya Sangathan for selection
of candidates for teachers by émplbying private agency and give, inter-alia
report/ conclusion/ recommendation/ findings to ascertain as to whether
any candidate has received any undue advantage by virtue of procedure
adopted by Kendriya Vidyaléya Sangathan for the selection and
recruitment of teachers for the year 2004-05. It is further stated in the said

provisional appointment .order that this provisioﬁal appointment is for a

period of 1 year or on conclusion of enquiry giving i’s report whichever is

earlier. It is further darified that this provisional appointment is purely

-temporary and will not confer any right for regularization, seniority etc.

except in accordance with the terms and conditions laid down therein. It is -

Mmaf [esanay”
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further stated that in case before compl_eﬁon of the said enquiry if the
period of 1 year expires then this provisional appoinunent may be renewed
by the offeree and the discretion purely vests with the offeree. It is also’
clarificd that in casc the cnquiry commitice upholds their sclection the
present provisional appoiniment will be deemed as appoinumeni leiter on
regular basis with effect from the date of joining of the appointee but if the
enquiry committee gives a report/ condusicn/ recommendation/ findings
to the effect that their selection has not been carried out in accordance with
the selection procedure then the present offer will be withdrawn. However,
all the selectees will be given age relaxation to the extent of 1 vear and wi
be deemed to be eligible to participate in the next selection procéss
thereafter. It is also made clear in case the enquiry committee uphold their
selection in that event they will be treated on probation with effect from the
date of joining for a period of 2 years which may be extended, however on
successful completion of prdbaition period they will be confirmed in service
as per their turn in terms of Kandriyé Vidyalaya Sangathan Rules on the
availability of permanent vacancies. _

In paragraph 4 of the offer of appointment letter it has been étated
that during the provisional appointment and thereafter until their services
are confirmed their appointment may be terminated by 1 month notice on
either side without assigning any reason and the appoinﬁng authority has
made it clear that they reserve the right to terminate the services of the
appuintee before expiry of the stipulated period of notice by making
payment of sum equivalent to the pay and allowance for the period of
notice or the un expiréd portion thereof In clause 7 of the offer of
appointment letter it has been stated that in case of any dispute or claim
against the Kendriya Vidyalaya Sangathan in respect of service or any
contract arising out of or flowing from this offer of appointment the Courte
of Delhi alone shall have jﬁxisdicﬁon.

Al the above conditions laid down in the offer of appointment

letter are highly arbitrary, unfair and illegal but since the applicants are in

Mmuj Foneay/
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need of better government jobs they had no other alternative but to accept
the s;ﬂd terms and condi’t.iohs and accordingly ihey reporied for duties in
different Schools as per direction contained in the offer of appointment
lotter. All the applicants have joined their scrvices within the stipulated
period and il date they are serving in Kendriya Vidyalaya, Lokra in the
cadre of PRT in the state of Assam.

{Copics of offer of appointment letter arc enclosed herewith for

perusal of Hon'ble Tribu_nal as Annexure- 2 Series).

That it is stated that so-far condition laid down in clause 7 of the offer of
appointment ietter regarding jurisdiction of filing of Court cases arising out
of provisional appoiniment letter is highly arhitrary in view of the fact that
the Kendriya Vidyalaya Sangathan has invoked the juﬁsdicﬁon of the
Central Administrative Tribunal by issuing necessary notification as
required under the provision laid down in the Administrative Tribunal Act
1985 and as such in violation of the provision of the relevant Act 1985 the

Sangathan cannot restrict the jurisdiction for filing Court cases in Delhi

alone, such action of the Sangathan is in contravention of the provision of

Section 14 of the Adnunistrative Tribunal Act 1985. Mbreo’ver, the Pr'mcipal
Bench of the Central Adﬁ\ﬁ)istraﬁve Tribunal is functioning from Delhi
itself with Benches in different p]at‘:es, howevef, Central Administrative
Tﬁ‘ounal is treated as one unit and as such ﬁhng of imy application before
any other Bench other than Delhi shall also h‘aBle to be treated that the

same has also heen filad before the CAT Principal Rench. Moreaver, the

Benches of CAT are ﬁmcﬁoning in different places other than Delhi to

enable the empioyees to file cases within their own region and also in view
of the intention to reduce the burden of cost of the litigation, as such
Sangathan cannot compel the cmployces to file Court cascs within the
jurisdiction of Delhi, such action of the Sarigat.han in fact 'curtaﬂjng the

fundamental rights of the employees to approach the competent court of

- law and as such Clausc 7 of the offer of appointment letter is lable to be
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. struck down and accordingly the Hon'ble Court be pleased to sct aside and

quash Clause 7 of the offer of appoinhnenl’ leiter-and furiher be pleased io
admit the instant Orlgmal Application for adjudication of the grievances of
the applican;:s. Morcover, in terms of the provision laid down in Article 58
of ihe Education Code for Kendriya Vidyaléyas (Published in 2004), ii has
been specifically stated that in éase of any dispute or claim arising as a
result of cmpléjzmcnt under the Sangathan the Central Administrative
Tribunal alone shall have the jurisdiction. Therefore, respondent Sangathan
cannot violate the provision laid down in their Education Code in order to
restrain a particular éecﬁon of the employees from approaching the
different Benches situated in other places than Delhi. Therefore, the
Hon'ble Tribunal be pleasea to set aside and qﬁash clausé No. 7 of the offer

of appointment letters {Annexure- 2 Series).

(A copy of the extract of the Article 58 of the Fducation code for

Kendriya Vidyalayas is enclosed herewith for perusal of Hon'ble

Tribunal as Annexure- 3). - .

That it is stated that the applicants came to learn that the enquiry

committee which was set up by the Government to conduct enquiry into

the procedure adoi:ted by the KVS for selection of candidates for teachers
by employing private agency to ascertain as to whether any candidate has

received any undue advantage by virtue of procedure adapted by the KVS

 during the recruitment year 2004-2005 in fact submitted it's reporf to the

* Government long back by the first enquiry committee so far the applicants

came to learn that in the said report no procedural infirmity as regafd

 selection of teachers is found but the Government was not happy with the

report of the First Enquiry committee and therefore the Government again’

set up another committee for conducting the enquiry afresh and for
submission of a report as per liking of the Covernment but at this stage it

may be noied that it is almosi about 2 years have elapsed from the dale of



decfiration of the result but the subscquent enquiry committee could not
submit il's report lo the Government and as a resuil the emplovees are
always working under the threat of termination of their services. lt is

relevant to mention here that the services of all the applicants has been

- exlended by the Assislant Commissioner, Guwahali Region upto 30% April

2006 or on conclusion of enquiry giving it's report whichever is earlier and
the said dccision is communicated through scparate meﬁtorandum
individually to the applicants, one such memorandum bearing No. F.8-
7/PRT/2005-KVS (GR)/18695-97 dated‘ 20.01.2006 addressed to Shri M.
Kumar, applicant No. 1 is alsc enclosed along with other similar
memorandum served upon the applicants.

It is relevant to mention here that another extension order has been
icsued recently vide letter No. F.ﬂ—l / 2005-06-K VS /Estt-11 dated 27.04.2006
in favour of the present applicants as well as in favour of the other
similarly situated emplovees, whereby services of the applicants has been
extended upto 30t June 2006 with exactly similar terms and conditions as
imposed in earlier e#tension order. Moreover, from the contents of the
extension order it is not clear as to when the Government is likely to receive
the enquiry report, it may so happen that enquiry report might have been
submitted by the enquiry committee even before 30% June 2006 without
any knowledge of the applicants and if any adverse repdrt is submitted by

the enquiry committee in that event the services of the applicants will be

" terminated without passing any further extension order on or before 30%

June 2006, apprehending such threat of termination of their services

applicants are approaching before this Hon'ble Court for protection of their

- valuable and legal right by passing an appropriate interim order

restraining the respondents from ousting the applicants from service or in
other words an appropriate order of status quo ante may be passed in

favour of the applicants tiil disposal of this Original Application.

My fomar”



_/i o

(Copics of the memorandum’ cxtc;xding the scrvices of the )
-* applicanis upto 302 April 2006 and 30 the june 2006 are enclosed
herewith for perusal of the Hon'ble Tribunal as Annexure- 4

{serics) and B respectively }.

That your applicants further beg to say that they are having requisite

educational qualification for recruilment lo the posis of PRT in KVS on

regular basis, being satistied with their eligibility and oﬁ receipt of the
advertisement duly published in the Employment News dated 13-19
September 2003 mﬂmulied (heir candidature lo the appropriate aulhumlv
* for consideration of thezr appomtment for the post of teachers in KVS. All
the applicants have gone thmugh the rigorous pmceee of selection which
includes 2 stages of written test as well as interview and they have
successfq]ly came out through the process of selection and finally selection
list has been published hy the KVS remmmefwding the names of the
apphcants for appointment to the respe;tme categones The apphcants are
not at all concerned with the selection procedure adopted by the
Government of India, howaver it is at the instance of the Government the
applicants appeared in thé rigorous éysténi of selection and ultimately
came out successfully in the said selection process. The advertisement was
published for regular recruitment of the teachers in the cadre of PRT for the
recruitment year 2004-2005 as such they are entitled to be absorbed on
'reg-dar basis in view of the fact that they have been duly selected after
ohseﬁring all formalities required under the law, therefore selecﬁnﬁ of the

applicants cannot be_ qucsﬁéned at thié belated.stage.

That it is stated that the selection has been conducted m a very fair immner
and - there was no favouritism or no undue adv'antage granted to any
candidates in the process of selection as such the allegation of undue
advantage and dedision of respondents Union of India to con&uct an

enquiry lo asceriain as io whether there is any procedural violation in the

\
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process of sclection, which has been conducted by cngaging a private
agency are aiter thought and same has been done with an ulierior molive to
deny regular appointment to the appﬁéants against the vacaﬁcies of 2004-
2005, In this éo nection it may be stated that similar sclection proccsé ha

been adopled by (he vaerxmlenl/'KVS during the period from 2000-2003
and all the selected teachers have been regularly appointed as teachers as
such denial of regular appointment to the similarly sitdatcd'app}icgnts on
the alleged ground as indicated above is highly arbitrary, iliegal and unfair |
and such éction of the respondents is in violation of Article 14 of the

Constitution of India.

That it is stated that the advertisement and selection of the applicants for

1

ppointment to the different categorics of teachers has been conducted at
the instance of the Government and the applicants have gon'e‘the rigorous
process of selection with the legitimate expectation that they will be
considered for appointmcﬁt against the‘ vacancics of 2004-2005 in different

Kendriya Vidyalayas, therefore, after deciaration of the select lists the

Government is not entitled to question the validity of the procedure of

sclection and also not entitled to raise the question at this stage to ascertain
whether anjfo undue advantage was given to any of the candidates while
carried out the selection process. The question which is now raised by the
Government after completion of the sclection process regarding conduct of
selection process by a private agency is nothing but done at the instance of
a vested circle in olrder to deny the regular absorption of the applicants. The
applicants are victims of a W*ell—planned conspiracy at the highest level of
the Government. It appears that a well-planned attempt is made to
terminate the services of the applicants by ﬁumagi_n_g a repor£ from the
enquiry committee as per hkmg of the Govemmeﬁt:aﬂd therefore a vested
section of the Government who have constituted the enquiry committee are

desire in order to terminate the services of the app}iéants. All the applicants



i1

arce »cligibic for appointment to the respective cadre of teachers having o
brilliant academic career. Adverlisement was publiéh‘ed on all India basis
for regular recruitment of the teachers in the KVS against the vacancies for
the recruitment year 2004-2005 and all the applicants faced the competition |
01.1 all India basis and thereafler declared seleciéd and as such applicanis
are apprehending that the very enquiry committee which was co_nsﬁtutéd
at the instance of the Covernment, there is cvery possibility of
manipulating of the report as per desire of the vested circle who have
instituted the enquiry alleging engagement of pﬁvate agency. If the
‘Government is so serious regarding ény' allegation of unfair means or
malpracﬁée they could have engaged a judicial enquiry commission to
ascertain ‘the allegation of undue advantage. Govmm@t also did not
disdqse anywhere in the offer of appointment letter that there are specific
aﬁegation_ of favouritism made from any corner regarding the selection
process as such offer of appointﬁlent of the applicants on provisional basis
cannot be sustained in the eye of law and the applicants are lable to be .
‘treated as regular teachers duly selected through established procedure of |
law and as such Hon'ble Court be pleased to deda;'e that the applicants be

treated as regular teachers from the date of joining their services and

further fhey are entitted to all comsequential service benefits including

seniorityv in their respective cadre.

i*‘ ' 4.11 That it is stated that although order has been passed by the competent

~ authority extending the services of the applicants hut. SHll they are
- convinced and reasona‘dy apprchending that their services will be
terminated on or before 30.06.2006 in terms of the extension order issued by

the Joint Commissioner KVS. | | |
| | - In the drcumstances stated above applicants fmd:mg no other
| alternative approaching before this Hon'ble Tribunal to protect the righf
and interest of the applicants by passing an appm}.)riate order directing the

M\w) (v
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respondents to regularize the services of the applicants and till such time ' '3})\ '

{he applicanis be allowed Lo conlinue in their respective capacilies.

412 That it is sialed that the KVS, New Delhi ag;ii_n issued another
advertisement in the Employment News dated 12-18 February 2005, for
recruitment of teachers in the cadre of PGT, TGT and PRT for filling up the
vacancies of 2005-2006, where applications have been invited latest by
25.03.2005 without regularizing'the services of the present a?pﬁcants who
have been duly selected against the vacancies of the recruitment years
2004-2005. Therefore it appears thal respondents deiiberalély delaying the
regularization of the applicants on the pretext of enquiry report and
therefore it smacks malafide as such applicants have no alternative but to
approach' this Hon'ble Tribunal for protection of their rights and interest.

It is relevant to mention here that many of the applicants either
cross the upper age limit and some of them may cross the upper ége limit
shortly for any other Government job, after acceptance of the offer of
appointment in KVS with the anticipation that since they have fared well in
the interview and declared selected on the hasis of their performances in |
the interview as such they are likely get absorption on regular basis, but
surprisingly till date their services has not been regularised on the pretext
of pendency of the enquiry report, tﬁerefore Hon’hle Court be pleased to
direct the respondents to ireat the applicants as regular teacher at least
from the date of their joining in KVS.

(A copy of the advertisement published in Employment News
‘dated 12-18 February 2005 is enclosed herewith for perusal of

Hon'ble Tribunal as Annexure- 6).

4.13 That this application is made bonafide and for the céuse of justice.

5.  Grounds for relief (s) with legal provisions:

| _Mémf Roppay”
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3.3

For that, all the applicants pursuant to the advertisement issued in the
Employmeni News daled 13-19 Sepiember 2003 against the vacancies of
the recruitment year 2004-2005 have applied and have undergone
rig;}rous sclection process and thereafter declared selected for the posts of
PRT in the KVS as such (hey have acquired a valuable and legal righi for
appointment on regular basis at least from the date of joining in their

respective posts.

For that, the vacancies against which the applicants have been selected are

regular vacancies as such. applicants are entitled lo be appoinied on

‘regular basis from the date of joining in their respective posts.

For that, the rigorous selection procedure have been adopted at the
instance of the Government for appointment of teachers on regular basis
in the KVS as such the same Government cannot question the validity of
the selection procedure on the alleged ground that private agency has
been engaged for selection of the teachers as such respondents Union of
India are barred by law of estéppel, acquiescence and waiver to conduct

any enquiry in this regard.

For ihat, during the year 2000-2003 similar process of seleclion has been
adopted by the Government/KVS and all the selectees during the yvear
2000-2003 have been appointed on regular basis, therefore Government
cannol raise the question of validily of similar seleclion process while
adopted duﬁng the recruitment year 2004-2005 more so when the
applicants have been declared selected and already appointed on
provisional basis olherwise such action of | the Government will led lo
differential treatments towards the applicants which will be in violation of

Article 14 of the Constitution of India.

Masdy {Laneny”



5.5

5.6

5.7

5.8

For that, all the applicants are qualificd to hold the respective posts of
teachers having brillianl academic career 'and came out successful in the

rigorous selection process without any undue favour or undue advantage. -

For that, the selection has been conducted on all India basis and only the
talented candidates have been selected/recommended for appointment to

the posts of leachers.

_ Fbr that, the applicants have applied for the respective posts of teachers

.pur‘suhant to the advertisement dated 13-19 September 2003 and after ‘4a
long waiting for almosf a year, the appﬁcants have been appointed
provisionally subjeét to outcome of the alleged enquiry report which is not
sustainable in the eye of law rather applicants are entitled to be appointed .

on regular basis.

For that it is learnt that the enquiry committee set up by the Government
initially did not find any infirmity in the process/procedure of selection of
the teachers but the Government not being satisfied with the findings of
the 15t enquiry committee, again set up another enquiry committee so that
findings and reports of the subsequent committee ‘may come as per choice
of the vésled circle working in the Govwnﬁxent and as such lhe enquiry

has been delayed defiberately which smacks malafide.

For that as per provision laid down in Article 58 of the Education Code for
1K@:ndriya AVi(/i'yalay"as,. the jurisdiction lies with the Central Administrative
Tribunal as such Clause 7 of the offer of appoirdﬁ.ent letter cannot over
ride the provision laid down in the Education Code and moreover,
provisions of Fducation Code shall prevail over the (”]aqu 7 of offer of
appointment letter as such the clause 7 of the offer of appointment is void

ab initio.

f"’(qmy ‘ KHM/



8.10

Go
.

8.1

15

For that applicants arc apprchending their services may be bcrnunatcd or
they wﬂl be ousied ‘on or before 30“‘ june 2006 in view of lhe direction
contamed in the extension order dated 27.04.2006 (Annexure- 5) in spite of
the fact that appﬁéahts have been duly sclected pursuant to an
advertisemenl for recruitment against the vacancies of ihe secruiiment -
year 2004-2005 as such they have acquired a valuable and legal right for

regularization of their services.

Details of remedies exhausted

That the applicants dedlare that they havc exhausted all thc remedies

avaﬂ_ab_le to and there is no other alternative remedy than to file this

application.

Mattets not prevmuslv filed or pendmg wnth any other Court.

' ’T‘he applicants further declare that they had not prevxouslv filed any

application, Writ Petition or Suit before any Court or dny other Authority
or any other Bench of the Tribunal regarding the subject matter of this

‘ 'app]iéaﬁon nor, any such application, Writ Petition-or Suit is pending.

before any of them.

Relicf (s) sought fon:

Under the facts and drcumstances stated above, the applicants humbly

pray tBat Your Tordships be pleased to admit this application, call for the

. records of the case and issue notice to the respondents to show cause as to

why the relief (s) sought for in this application shall not be grarted and on
‘pérusa] of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hor'ble Tribunal be pleased to direct the respondents to absorb

the applicants as regular tem.:l\ers in their respective posts with immediate
effect at least with effect from the date of joining in service with all

consequential service benefits including seniority etc.

™ aruﬁ] /@m’ii/
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8.2  That the Hon'ble Tribunal be pleased to direct the respondents to allow
the applicants to r‘on!mue in service in same capaaty 1l aﬂphcants are

absorbed on regular basis in terms of prayer No. 1.

83  That the Hon'ble Tribunal be pleased to set aside and quaéh the condition -
faid down in dause No. 7 regarding jurisdicton in the offer of

appointment letters of the individual applicants (Annexure- 2 Series).

3.4 Cosis of the application.

8.5 Any other relief (s) to Whld‘l the apphcants are entitled as the Hon'ble \

- Tribunal ma\, deem fit and proper.

-

9. Interim order praved for:

Dun'ng pendency of the application, the applicants pray for the foﬂo:ving

interim relief; -

91  That iile Hon'ble Tribunal be pleased to pass.an interim ordér of siaius
“quo restraining the res'pondentsvhot to terminate services of the' applicants

~ till disposal of this Original Application. |
9.2 Thai i,lle Hon'ble Tribunal be pleased io direct the respondentsﬂlal the
pendency of this application shall not be a bar for the respondeﬁts for
consideration of the case of the -applicants for providing rclief as prayéd

- for.
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VERIFICATION

"~ L Shri Manoj Kumar, S/o- ShrivRamendra Sin’gh,: aged about 26 ycai‘s,
* presently working as‘Pr‘ixmi'y Teacher in the Kendriya Vidyalaya, Lokfa,

Dist- Sonitpur, Assam- 784102, applicant No. 1 in t_he instant. Original ”
Applicatién duly authorized by the others to verify the statements made’ |
in the Original Appiicéﬁon, do hereby. veﬁfy that the statements made in
.Paragj."aph 1 to 4'and 6 to 12 are true to my howledge and those m_ade in
Paragraph 5 arc true to my lcg;zl advice and I have not sﬁpprésscd any 3
material fact. o ’ v

And I sign this verification on this the M day of May 2006.
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Employment Hews 13 ~ 10 Saplanin

Vot U\.ln!l\’nlvnlny. .,.mpnllvm (K.V.8.) nn autonomous organization undaer thy Minintry
ol Human Afesoarie Dovstapment, Qepanment ol Highee Eduention nnd Secondary
1V dngabon Govl of et invites applications {n tho presetibud format loc seeruitment of
teachnes lorte prar 20042005 tom Indinn Nattenals tor (illing un of vachneing amd diazing
apanet ol candudales o iha panod upio 30th Juno, 2005, Tha following posts ns pes detids
(rven beiaw are piaposad to ba I«Hod up*in the Kondriya Vidyalayas spiond all ovor Inha. |

. s PAREL

[l POST GRADUATE TLI\CHEnS |N [

(i) Foglish (i) Hindi © (il Physics (v} Chamistry
{2} Cennonves {vi) (“.«,-mmmcn (viiy Malhemalics  (vilt) Biology
(ix) Misstory (x) Genyraphy o -

PAY SCALE : Rs. 6500-200-10500 .- C '

UPIERY AGE LIAT & 40 YEARS (ns on 01.01,2004) '
NTIAL QUALIFICATIONS * ‘ e

) hwe yeins miegrated Fo.l Greidunte M Sc. Course of Rogional Collnye of Education
ol NCERT In the conemred subjoct with atleast 0% marke In agyrogalr or
naaster s Legren fiom a l"'ogmmd Unlvemily will at loonl 50% nwkn inaggregalo in
tho fottowing sutynels e~ e G
w PO (Englighy . Cbnglish
0 PGY {Hind) CMinghc et :
¢ PGY (Plysies) Physlcs/Etoctionica/Appliod Physics/Nuclaar Pliyaics
d PGT (Chomistry) Chomlstry/Bio Chomistry.

n PMST IEeonomics) Econamics/ Applled conomical Buainags Econoinics
t PG (Comnuen) Commorcn  with Accounting / Conl Accounting /
Finangial Aecotinling as & Major aubjact ol aludy.
Holdar of dogieen of M.Com In: Applind 7 Businegg
i Economics shall nol be eligible. *
o PETathy) . ' Mathematico/Applled Mathomatics
. PGV (Ihioingy) ¢ Bolany/ Zoology /Llle Sclonces/Blo Scionces! Genatics/
. . Mlcro Blotogy/Bia-Tochnulogy/Molocuinr 1Mo/ lunt
1 'Phyalology ' provided thoy have oludiod Hintany nnd
.+ Zoology al Graduation lcvol
i PG (MHigtory) CHistory .
i PGHGeoymphy) ,L.uogulphy '
w13 acequivalam yualiticntion trom recognized Univorsily.
iy Proficiency m1eaching (hrouqh 13 llndl and Cnghsh mediu

Descirabla S
fpowlndga of Comguter Appllcul onsa, g
2 TRAIHED GHANDUATE TEACHERS IN X .
0] (’uuli'h (i) . thnoi {ili) Soclnl Studlns
N (v} .‘.unrluil ’ 'M) Mothotnatics
SR 70000 ot

4\||‘|‘l " m-n LN 35 (omn |1u\ an 0i U! ?()(M)
ESSENTIAL QUALINCATIONS: # ' '
Y FoorYoour ategratd dquo €outge omog nnal Collogos of Cducation ol HCERY m
' the conzarned subject vwmntlod..t b0 marlil, ggrogu(o ul Socand Clana Bachelo o
Dagree with at least H0%-tmarks %in: the*eidnéatiod - uub]m.l(n) ond i nggregate
Including  eiretive nn(l lnnplmgm\ o uhAnhhmllon ol Subjocin na under:
o Lon TR Englian) 5 48l Snglinh nur\‘ lociive aubijoct at Dogiea taval,
v o TGl . :J- Hindl de nnnlubllm subjuct nl t)ogmn toval.
e o TG (Soclal mm‘l(-‘n) ©CAny'two of nm foflowing ¢
. Hutory, | (1oogmpl|y Economice nnd Pol.
,vwlﬂch Tome e e i
"ono st ba ofthor Hislioy or Googeaphy
Botany, Zoology and Chemisiry,
Sanskiit na 6n olectiva subject nl Dogree level

Selenrg of

d Far 1GHSeinnee)
e bor FGHEShanaknt)

b Lo idinthg) Maths, Phyalcs and Chomiatry

N B e eguivilant qualficetlon lrom a tecogmizad University.
t Prabewney i aching thiough lhndl and Enghnh modia,
dinabin

Fneestoe b of Computor Apolintlons,
TOPIIANY TEACHEN
SALE s a800-125.7000

AGE LHMT ¢ a0 Yeors (ns on Of. Ol 20()4 )
SNTIAL QUALIFICATION!] St ”
ntint y ’

Sre S vy 50 inatka.® :
S e st st nand sy getaea NIV op e e sty
wy b iveigh Hindi and Gnglidh mndm

Ky ,’\ (‘ \if(/lv‘\'
e ye ol e mm\u\ur Applications, & (3.
PESEIIVATION '

*v‘nn.l,ny [ RGT

Pvd vae e,
Desteabie

»
*

n'i'- je

KENDFNYALVQ!)YALAYAMQI\ \lGATHAN
I SNTHOHARE D8 o

wo

{1) An ox-mnv(comnn who hag put It not lires than 00 montha contnueous saevicg in
hee Atined Forcas (Atny, Navy and Ale Farce) shall bo allownd 1o deduct iha
putiog of such carvico tram his / hed actual ago and it the resultant nge doas not
meaad (o maxlmum aya limit . oactibad loftha post by mate thin 3 ypaes
he/sho shadl be doamad Lo satisly the conditian regarding aga liet. Ting I3
applicable for the posts ol Tialnad Geadunto louchors and Primaty Teachars
ooly,

() Upto n maxdowe ol 10 yeara in dhe case of SC/ST eandidatns aad B yaas m the
case of OBC candirdntns sorving e Govt. employees In accordance with the
Govl. Of India Instructions. An applicant claiming agy relaxation under this para
should  produco acottificate from hisfher omployor lo the oflect that he! she s a
Govl. sorvant as on the data of advertisement.

() Upto nmaximuem ol 10 yaora in the cusa ol Phyalcally Handicappnd.

EXCENT PUYSICALLY HANODICAPPED CANOIDATES, ALLTHE CONCESSIONS
MCNTIONED ABOVE WILl. BE CONCUNRENT, THAT 18, IF A PERSON IS CLIGIOLE
FFON MORE THAN ONE CONCESSION ONLY (ONE OF THE CONCESSIONS OF THE
HISHESY PENRISSIOLE LIMIT WILL 8L GHANTED. :

FON PHYSICALLY HANDICAPPED, IF A PERSON BELONQL TO SC/ST, NE/SHE
WILL BE ALLOWED 18 YEARS Lo, 10YEARS FOR P.H. AND 05 YEANS FOR SCI8T,

PART -1

R Application must bo submittod In Iha prancithad intmal publichad In Annaruin of
ihis advettinamoni. The application (ormnl can nise ba downlancdad lrom it
wabsilo of tha  sangathnn www.kvaangoethnn org .

1. Cnndldnm doslious 1o opply for tmoie than ong poat should aubmil npplicatinne
Jot onch posl m.cmmmnlml l:y tha proa-citbed lan gnd nae aanny nneclymines lq:
onch pont In anparate anvelopaa

. Apilicanta connat apply_[at more han one sublact Iy gach cntsgory of pust

_L.e.ona subjoct in PAT and/ or one 111G,

Envelopn containing tha application must ba suparsctibod o botd tellors as

“APPLICATION FORN THE POST OF | ”

V. Duly flHad In application must only ho nuummnd lalast by 27.10.2000 to:

v’

KENDIIYA VIDYALAYA SAHGAINAN
OST BOX HQ.4624
HEW DELIU-11Q 016,
EXAMINATION FEES / ARFRLICGATION FEE
1. Candiding vill have o paj 0 NON-REFUNDARLE FEE OF As. 250/ (vey Nundid
and Fifty only) by domnand:  dialt only in lavour of ‘KENDRIYA VIDYALAYA
BAHGATHAN payable nl’ How Dathl atong vith Wies bag application The loe tant
llmul(,l\ IP()/Mumly Oulml(‘m:‘.nnd( honee! Cunansy note o tha Lionaury Challana
ele. will not be aceopted by tho Sangathinn and £uch applicabions will ho treated as
having recoivod vithoutlee Sepamte o a1yl anitBiouaty sopie s ek otes o
(LGN L RUFHILEA
& Thvermd of thi tee wilk ool e allavead it ney caee

«

Tho bank it shmuld b vabd for ot Ioagt £ ronthey St the date of podbiheation 2f tas

advattisement,

4. Mo fee is requitod 1o be paid by SC/SUE watvicomen eategniing, Mhynically
Hnndicappoad  pricong atn oleo arminpled fiom paymant ol - foe cubject to (he
nublston of proscabiod Medieal Coatificnts fusned by a Gavt Hoapitnt duly agnne by
Chded fapdlenl Olficer,

PANT IV
MODE OF AL ECHON

1 The Sangethan vall hotd vaitten paamulans far e iacpntmaal 1o
mentionnd posts al Almedabiad, Bangalo-e, fhopal,
Channnl, Qothi, Debiadun, Govehali, Hydacabnn, )
Lucknovs, Mumbal Patna,
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e e cmmplion and H'\;:I.‘l'lnhlﬁ(]n ol e ceananabion wd b e The
At hoth M eenmnaliogg oge e uothieg -

Ial Shagge plaltipie Uhlm,'l!vu FEoxntginatonn ton b et €20 29 0,0 ig)
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.,‘.u,t(:l\lng) 18t a1c. M u\q:v own rjsh Thereipig, batore submiliing the appheation, tho

/ indidale must ensure hat hefshe Rulkills the cligibdity crliarla as lmd down in this

tvprtinement, His/ her C'\ll(’l(l’\lluc willba puraly  provislonat vul)y‘cl 10 ofigibillly
ang venilind atierthe testand? ot intorview,
indidate \'I'lghi\a been allowcd 10 appaéar {or the wrllen lost and/ o1 inleiview, should
] ‘|m}\|l\\r" 1hat her she is elgible lor appoimtment lo e post,

gatin reserves the right 1o cancel s/ her canddating al any 2lage of tho

Inet i\ ititia wol g par he proviions lakd down In (it ndvertisomenl
w ctocision nl the Sangathan about the modo of selaction 1o the post and ehgininy
wditions of “the applicant hadl Le final nnd binding. No correspondence wull ba
1ertainged in ltug 1c().ml “
WENTS TO RE ATTAGHED WITHI THE ARPLICATION
siogsed Hunk Draft of Ra, 260/ (Ywo Hundrod antl Fllty only) tn tavour of Kendilyn
lynlaya Sangathan, payable 1 How Dethl,
o seli-eddreesng and soll slamped post cord by nlnxlnq pontngo slalin of 18 Gty
alher documant to be atinehod.
IATE FOR RECLIPT OF APPLICATION(S): 27,10, 20!‘1
JNES FOR MNLLING UP THE APPLICATION FORM
e eaicbtianes must I oy the apeicition form pulttinhad In Annexiie 1o Ihis
prthizement g wiay ulliza st wonginnl or may got i form pholocopied ot lyped
ally on loolscap  mze wlhm papar (21 emg x 30 cing) In double space on ono
ool e paper or an’ taed o application lorm ensuring that I1s fermat 1s
actly the saro R puhh:.hm{ by the, Sangathnn by Win advortinemont or mny down
1t from the ;‘:\n(‘Mh'm venbaite oy hvoangaion o « White filing Iifarmation
dy inboxos istating W name, addeopn, Inther'a namao ote, anc Hox should ha loft
ik botwean the namus / words in hlock fatlars onty. Appllcnlion Forims witt ol bo
pplied by the Kendriya Vidyalaya Sangathan or Kendrtza Vidyataya (z).
mdidales admiltad lo tha examinalion will be sanl Pholo Admit Card permitting
an 1o 1ake the examingtion. Mo candidate will ba parmitied 1o appear in the
wmnination withoul the Admit Card, !
Vacoiving the admiteards, candidiaten shoutd varlly that tho photographs, signatures
nanded on the  application lorm and attendanca shont and printad on tho admit
o W identicnl nnd thoie is no varintton of any kind In the photographs and signatures.
wy vivtlation Ia found in the skynatures appondod by hlm/hnr ol dilferent places, his/
1 candidature wili be cencelled. fdo e thrt e
o application forms aro to he plocusscd I compularized uyulom candidntes ghould
.« spacial.care that oniles made: ll\.lho opplication form nte cloar, logitte ond
wplete. Tho candidnta will be solely rnsponslblo for any advarse dacision on his/
- candidature due to egitito or mlalofsdmg entrlos. Appheationa which oro lllngibic
e incompletely? incortoclly liting, nnl accompaniod by tho prescribad fee shall be
naatily tojectad. b e
a candidntea should nola that no 1equest lor chango of aubjoct or Post on conlre na
iwntod orignoalty by thom In {he nopllcn\lof\ form shnil bo onlaitnined by the
ngnihan undor any clricunstancan, * AT
it Blling  his/bhor application form, thg candidate ohould ¢ arofully docide about his/
¢ choice of the subject o post o nrolomnco of the centio of the examination. Il a
\lll(l’\lc uuhc—nct. thu rames U maie_than one post I TGT/PGT ot tha names ot
~ ERPE LT R N o ...- Tt 1y g Uil i,
INSTIURTIONS I THE CAHCIDATES
Hranta s pole thit in eane & ommsmbenrtion bs iecobed by (he Sangathan
his/ un precont employer, withhwiding the candidate lrom apprating in tha wilinn
intagview, his/ hat application/ candidaturo will b rejndled,
wctodh candidates will not be Intormad of the resull indlvidually for singe -1
winntton bt Hwill ba avallable one webstio www. kvaangathan,org on'20.01.2004,
sintmont otdors to o neloctod enndidntas wlil ba lasund by the Sangathan
Songaihan may al its diccration lot.mnnmnd hluhov inillal pay ta excoptionally
dind and axpadanond candidntes, =<0 f
misaing in nny form will dinguatily a (‘(\ml!dnm o :
cantn st cond 1he ‘Quidotion’ batore TiHing up o Appicatlon Form and munt
ra thal pa_colunyn, applianblo_16_thany i lalt biank.oc. wiongly, _fitad na
nation nluhodlhu_(n]n woutd bo unod {or docldlnglho oligility and aullnbih(}
5 apphcanis for belng callod .for writien oxaminatian/ Interviow. Appligations
‘tad cosroclly and not. as por the ‘Guldolinos’ aro llablo 1o bo rojocted and tho
ol such rojaction wouldi'ba un "IU applicant{n).’ 'Tho Snngmhnn wilt not
tain any clolm for sueh rojaction, 1 .de e v
inngathing may ko up ho vutl(l;’gllcm ol ollgibliily of lho cnndltlmo ol nny-point
w prior to ot aftar the complotion’ of (ho lormn|l|lnn 1] lonnd not oligibla, the
yature shalt bo summatlty rejoclod.” !
iangathan may atits giscrolion hold ro- oxnmlnnllon as'and whon neceasary,
pplications tacaivad in timgwilt bo acknowlodgod by ro\umlng tho soll-addrosacd
:ard attached. . T Y N L
idalas serving In any i7 u:l Inalitution/ orgnnhnnon nulonomou.. bady of
AGoNIS noply andar Tiimntlon o his! Ror Eqmployar.
VDA wiltbe pmd Ior nppomlng in the wrlttan'tosts And Intorviow.
1ed candidales ara liablo to ba postod anywhore Inindia based upon the vacancies
e in epecilic tagion, For taachms of Kondidya Vidyalaya(s), sotvices nin howovne
anbla (o nny eatablishmont of KVB In indin ot nbrond, '
i @ mu)l-mun will by eottlod o varous nlmwnncnn na admlssible undor o
A Govt/ I(V 5 o

od rnnriul'\lor wil ununlly ba on |)10h1|ion lor lwn ym\m which is axtondablo hy
i, 1L nocaasnry,

e nombieg of varoncion tor nltial poatlog et nvallnhle e e Vidyndog T
Ut Pingron, JRIC and anmoeta atonn of i counlry,

sl loe changa of placn of poating will ba anlartalind,

alion ahowld OHLY he submitlad for tha poatio .

KEHDIUYA Vll)‘l"l\l,/\‘()\ GAHIGATHAR

1.0.130X 4624 ,
HEW DELHE-110 016

rx)

axf)

KXIB The candidates who do not vecelve thete Admit Cary l'nr I sage ovaemination may et

101 (Engliah)

‘ | E] PO (1 el ‘ n l s |
PGT{Physics) [ 5 ] ‘jl POT (Chenicdy) | o l ‘,'l
1'G1(EEconamics) l l | PO ) | .,', l 6|
4T (Maihs) [6 | ! DG o) [ o] n
1 G (Hatory) | u | N TP (Geagmpty) | i‘ | |

TET (English)
1GT(S &

TGHRanakeit)

{rm

Subject offered Code ( refey .-uln.unn o 1D Al B sogalieptioes fagan )t
subjec) combinntion: -

m

(3) Posl Graduate degren
10, English 11, Hindi 12 Physice
13. Eloctronicn l 14, Appliod Phyaica 16 Nuclond Phyalca
i16. Chomlsiry | 17.8io Chonislry 1A Economics
19. Applind Economics 20, Business Foonamies 21 Commmen
22. Mnlholnnth\ i 23, Apphndg Biathamatics 24 Dolnny
|76. Zoslogy | 1 20. Llte Scioncas 217. Blo Scioncoa
28. Genallcs 29. Micio Biology an fio lechnology
- 11 Malncutar Riology 32, Plant Physinloqy 1 History
4, Gaoyraphy
EXAMIMATION CENINE CODE | - FOILSIAGE -1 EXAMIAL l()H
‘.l\:mnnlmn 01 fihopal : 0 2
Chopnni (1IN [RIRIN] A
ovenhin ot Mol psin o
| R TAEY (LI [ S TRTY T Rl
Ahunoednbing [N} { Bhbne L]
Chnaedigiuhy 1 Drehienedon [
Syttt 1 bl 1
NEUTIT 15 RETIIUI (Nl
ot (I

P twod Higher Secondney/ 1UCHTmeanedlo, f Clisa X10)
IYH Phyrica, Chamishy, Lalhoouties {')'r!. CUyse s, Copraraey IIntay/Zonbapy
0. ’

08, Socinl Sclonsen (hnving ol least two mubjects o ob isioey, Geoarplhy, Geonoeos

th. Commuica/Ad (_ounlmv'y/lIunlum‘.
0. Othos

Ginduntn degian k.

* 01, English Llaratuto no bino of tha minln 02,

037 Chidi
05, Phyaics, Cliamlairy, Mu!]mmnllr s 00,
07 Snngkrlt floraluro as dno of tho main cubjects

08.  Social Studios (having al Inast two subjncts out of Hislory, Googeaphy.

on. DAL (Hona ) Intilatory/ Googinphy/ Econemics/ ol G
1. D.Com/D.Cam{llons.)
9. Othorn

s .
Applicallons have beoen invited only lor the post vl Post Genduate Tnachors,
Tradngd Gradunta Tonchers and Prdmney Teachers,
posta may not be submittad, .
Sinco Stage - 1, Examination lar all subjects of Vinlned Gradunle Teachers mod
nll subjocis of Post Graduate Teachers will he held simulianeously on 21.12.2061
nt iwo

Applicationa loe athy

diffcrant Uiy, thorgtore, ot the monst the candidate cnon apply only
for ane subject tn TAT nnd onn subjact 1o P51 cteqaty However, in auch
enann condidnte will have 1o 1 up two separate fanme one tor TOT subject and
one fot PGT subject. . \

i

o tonch with the Asnldopt  Commbssloner of the Megionat Office of Kenditea
Vidyalayn Sangathun at the uforesald statlons fur which the camilldates have aptedd In
the applicntion fovms wlougwiih proal of el hevhop apptied fue the ginst on 30
December, 2008 hetiveen 1L00 AM 1o 00 PM. ProvBluat Adolt Cands wonhd be
Iesned to umh nmlhlnlu ‘The candhlales may sho Informe WVS by el
mc(mk\muga(lun org along with thelr name, father's name, date of hitth and posi
applicd andd subsequently - may  eollect their duplicate adadt cavd on 20.02.2000
between FLO0 ABY (0 3.00 PM from concerned Reglonal Office KVS. flonever It

niny he mnde clenr thut without adoll card no condislnte Wit fee perewlited (a enger the
examination hull,

SPECIFIC INSTRUCTIONS TON FILLING TIE APFLICALION F'OlM
ros T ANADUATE TEACHEDRS

1'ant Subject Corlna

]_'n_AN_H:D GSAADYATE TEACHERNS
!f_oal Sublacl Coden

TV (Mhaedi) ‘

\‘”'vl ("arnee) l i , 1 I

PO (Wt [ 0] » |

PRIMARY TEACHENS

1

3. Chenngty, Bolany nnd 7 ootoqy Y Plogaes, Qotany cuvt Zanlogy

and fol, Scinnen),

Stiredra

et Litnintine a9 ona ol the eade
atitgneia

04 {'hynlea, Dotany nod Zoology
Phyaica, Chonastry, Balanyg/Zoalogy

uuhlnrm

Economics and Pot, Sclonce). Of which onn mist bo elthoe Hiatory ot Qeography
clanea ns nimnjor cuhject,

. CEXAMIHANION CEtineg cone . PO STAGE - FCAIAIALION
ations nequirad) hy the candidatas should ho shrlctly In accordanca with tho '
yod qualitications and candigatn should not anok cialm ol nqulvnlnncn ol thole IBangntore 21 I$hopnt a2
attana with that of a qualiticallona na nskad for, ' Chonnat 23 Detht 24
sfictabe shoutd not Gill in ihe quatification in tha application form for which they Lnvahati 28 JKotiata . i
punrad in nny of the oxaminat.on of whoso rasull aro awalloed/ wnhlmlul/ not Lreknow a Mumibial . on
i . . Contimund
e bt s 4
e oo i o et - . -
' i
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Regxonal Ofixoe
hayamm Bhawan, Mahgaon (‘hamah,
P Guwahati-781012 4

Phoge 2571798/2571799/2571797(FAX)
i “““:’: S m&xsmwnyo

v

omd 04 oz zeos,

m‘ f-eference to his/her opplica‘riovn for the above post

g
éﬁk@/%l;{‘é | Manoj Kumar . is hereby informed that

,«.fhég‘;“;g;s‘,ﬁi% *«gjh‘ %bccn‘““ég‘l‘g:c'rcd for apgpmfment_ on provisional baszs
:a 1 Z {} pof'é“f'“of PRT in the Kcndriya V:dyalaya Sangathan in the

;'-‘)-‘*Etfﬂ«;)
-poyasccéxe “of Rs " 4500-125-7000/- and . . posted ar Kendriya

‘*mm TN

V|dyalayc1 ‘Lokra, Assam o He/ She will drew

1,!

“allow ances and ofher' beneﬁfs‘ in addition to his/her pay at rates as

adm\smble 'fo ﬂw Ke‘.ndmya Vidyalaya Sangathan employces. This
offer of appointement is subject to the candidate being declared fit
tor the post of PRT by a Civil Surgzon. This provisional appointment
of Shri/Smt/Kumari Manoj Kumar . . in the
post of PRT is subject to the outceme of a report/ conclusion/
recommendations/findings of the enquiry committee set up with the
approval of Competent Authority to conduct detailed enquiry into
the procedure adopted by Kendriya Vidyalaya Sangalthan for
sclection of candidates for teachers by employing private agency
and give, inter-alic report/conclusion/recommendation/findings to
ascertain as to whether any candidate has received any undue

advantage by virtue of procedure adopted by Kendriya

R e




v\/adyoloyo sangafhon for ”"‘"“"“"e"eCTiqha and recruitment

of
1cachem for fhe year ZOOQ F S

This provustonol oppomfmem‘ is¢for a"p‘eriod of one year

X K "

or con%&ﬁlon of enqunry giving ifs r'epor‘T whichever is earlier.
It .is cl larified Thuf "this pﬂovsstonal appom’fmen’f is purely

G4 ”ﬂi’fgﬂ"tﬁ”*ﬁ"ﬁ PR

temp WY*‘W%&‘ },‘“” ‘not confer any right for regulamzohon
W“‘f o ‘if 'f‘d":"

senlor{lgiy:}; egc excepf in accordance ‘with the ‘terms and
ok P’ +E 3] "g‘ i, 1‘ e .

condi'nons herem

u 4 {.;;s gdm 7 ﬁr”

In ‘case’ befor‘e completion of the SOld enquiry,
Y e TN

péhodﬁof one;year "‘éxpxres this provisional appom‘rmem“ may be |

i f’satg*}* 'fﬁ«m,ﬁﬁxu

renewed y-ih offer‘ee and - 1ne discretion to conhnue purely

SNT T uu g 4’ S

'ves’rs wx’rh ’rhe offe.ree. i ,

In case, fhe enquiry  Commitfee upholds his/ner
selechon ‘rhe pr'ese,n'r prow sinnal oppoxm‘menf vill be deemed
as clppom’rxm:—:m~ letter on reouler basis w.e. € the date or
Jommg of the appointee.

In  case the  enjuiry  commiftee  gives ¢

report/conclusion/recomment uhons/flndmos that his/hes

‘seiection has not been carei:d out in accordance with the

Py

selection procedure, Then the vresent offer will be withdrawn
However, he/she will be given relaxation of one year's age an<

will be deemed eligible fc participate in the next selection
nrocess thereafter.

In case the enquiry com iittee upholds his/her selection;
hc/sHe will be on probation W.e. f. the date of joinirg for o
pemod of two years which may.be. extended. Upon successtul
comple’rlon of proba’rlon he/;he w1ll be conflrmed in his/her
furn os per [gendriye vmyodavc wamcﬂ—.an rules on tho

vm\abllm/ of permanenf vacawncies. |

- Y, an
bl



I it W s e . v g A1

.he cg_ndtda‘re is a woman, she should cerfify that she
ingit ""'-"-f‘gmlly way o’r ’rhe ’rlme tof acceptance of the

"' paint ,t,If.,however she is pregnanf of twelve weeks
?i ;&’,g???‘i’?“i ﬁ Pkt

, 'ﬁhﬂig?’ag*‘ gr,mre at the hme of. occepfcmce of appom’rmenf as

a »,tfi?su of medlcal test, she will be declared temporarily
vf'%;i and The offer of oppomfmenf would be treated as

SO
w?hdr‘a\gn for the present. However, her appointment would
N );[,!-n,‘ ¥, S

bey kephm abe.yance until ‘her confinement is over or conclusion .

f“'"}! R, gt

. of dlenquiry . whtchevgr%s earlier. She would get herself

g

""mecdlcally re- examined $iX weeks after the date of delivery
,‘4{,1";‘

and her*appomfmenf would be:subject fo pr‘oduchon of medical
fl’mess certificate from|a Civil Surgeon. She would indicate
when her delivery is expcc‘red and also should indicate the
date of delivery soon cf‘ter '+ has token place. In case, the
condldqfe fails o comply with these instructions her
candidature would  nof| be considered and no further
correspondence will be Lnfem‘qmed in this regard from her.

On pr‘oduchon of medsc}al ft"mes? certificate, she will be
0ppom‘red to the same post. f

{ . . e e '
% No vA will be admitsikle for first joining the Sangainan
as  PyReTe )

4 During the provisignal ! anpointment’ and thereafter, until
we/ she is confirmed the = -ices of the appointee are
ferminable by one month's nutitz on either side without any
reason being assigned, therefre. The appointing authority,
however, reserves the| right fo terminate the 'services of the
.oppomfee before expn‘k/ of the stipulated period of notice by
making payment of sum equwnlenf to the pay and allowances
{or‘ The. pemod of notice or the \Mexpured por’non thercof.
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Y

Other terms & conditions of service governing the
£ ‘4.'“"‘3”.""» C -

"p,inhﬁem‘i are same as loi¢ down in the Educaiion Code for
Aty e 0T i . i
r‘?ﬁdmyog\hdyqlpyas as amended from fime to fime. Since for
AL TRARAY AL ‘ '

oy L ARG Yy :
B Vidyalaya 5qngofhcn.\Employecs, Welfare Scheme

o
244 ol

L‘},N!"i‘z’* ,.;’f*i"‘-i»'\ﬁ.-az;. . ) e !

£ zen imroduced with effect from 1.4.2002 joining the
1143 R TR NS RS SRS

ove scheme is compulsory.
{

5. “The - appointmert is p,-".:visional as stipulated in Para-1

and is subject fo the Scheduie Caste/ Tribe certfificate being
vaci,rv__*i)‘i'cﬂzd"v’rhr'ough the proper channel and if the verification
rﬁg\/'édlsr that the claim to beleng to SC or ST as the case may
bé, i s folsle, the services wili be terminated forthwith without
aic.signing any further reason: and without prejudice to such
further action as may be taken under the provisions of the
Indian Penal Code for produciion of false certificate”.

* I, case of any dispute o claim against the Kendriya
i

P

Vidvalaya Sangathan, in resszct of service or any contract.-
yaiay Y

‘, arising out of or flowing frem this oﬁffer' of appointment the
Courts of Delhi alone shall have jurisdiction.

&  If he/ she accept: ne offer on the terms and
conditions stipulated he/ shc would send his/ her acceptance
immediately to this office o veceipt of fthis memorandum and
join ‘The‘ Kendriya Vidyalay: mentioned overleaf. Necessary
proforma for the purposs of forms are enclosed herewit
which should be submitted to the concerned Principal, after
gefhng the same duly completed in “all respects. This
" acceptance should reach the undersigned in any case by
16022005 . If ‘the offer is not accepted by the said
"date or .after acceptance i ¥ke appoihfee does not report for
duty et ‘tihe above AN Kéndr‘iy‘d Vidysiays &y
23-02-2005"  this offzr 0f appointment will automatically

. .o )
i . R I ;
j o

\ . . TR

N
¢
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- ‘, L i t .' <V‘ . . . o, )

"i%‘f rﬂ?\ concellcd and no further correspondence will e
., : "!(..,, ‘q;“ »ji ‘ A

‘ent er'famecf from: hiin/ har

1§t '»e'-s:p*i-r?m,% by

}i“h f‘:w hr 1%}

Hleen
9. ?fi&:ppres”on of ony mfcrmahon will be consuder‘cd ¢ major
rlt ‘lt“?‘ .- i PR TR

otfj;‘ence’ g'or‘ which the punis :hment may extend to dismiszal
ot Vs st
Trom ‘“he serv:ce'

i} ‘4"’i v

10" Hc/.;hc will not request for transfer within 03 years of

mn‘.o: appdm‘rmenf i this ovfer of provisional appointment is
deemed as regulor appointiment.  He/she is liable *o be
1T*ans1'?t‘r€d onyvvhere in Indii,

<

11. He/she will be eligible “or the New Restructured Defined
contribution pension system caly as circulated by KVS (HQRS)
vide  circular  No.2-17/2003-04/KVS ~ (Budget)  doted
08/12 03.2004 and F, -17/2003-04/KVS(Budget) doted
24.1.2.200%.

Has
( U. N.-KHANAREY )

v ASSISTANT COMMISSIONER
{'ncl < As above.
'Manoj Kumar,V.PeOo Goria

\// Distt, Jhajjar(HoR)

) Haryana. Pin.1?4 142 ' -
(,opy forwar‘ded 100
1. The Principal, Kendeiv. Vidyalaya . dn case
Sh./Smt./Km. accepts the offer of

appointment he/ she should be relieved immediately with fne
instructions to join his/her mew post ‘under intimation to the
Sangathan. If the appointze is not working at present in his
Vidyalaya, this ‘memorandum yay be sent tc the conczrned
Vidyalaya for‘1hwnh under it aation to the Sangathan.

& ir &mw O :' 3 T
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REGISTERED POST - 6

Lokra

‘2. The Principal, Kendriya Vidyalaya _Assam The

date of joining of the candidate may be intimated to this
office immediately after the candidate: reporits for duty. In
case he/ she does not join by the stipulated date, this office
should be informed telegraphically.  This ‘appointment s
further subject to production of certificates etc as per
Article 49(1) of Education Code for Kendriya Vidyalayas The
candidate be aliowed fo juin his/ her duties only after
veriﬁéation of original certificates, and on submission of
requisite forms/ statements duly completed “in all respects.
Those appointed under SC/sT quota may be allowed to join
duties 6nl)} on production of original certificate mentioned in
para W of the order. They are also requested to check the
original certificates in respect of the qualifications of the
gppéinfee”e"pgl.oye_e and satisfy themselves that the appoirr

'»e »
Possess, requisite qualificatizn for the post- he/ she s
L ":i“.f".:“:‘ ;-'\i':“, : ‘) fEep . . .. . T \ . ' . . L.
‘appainted fe.- The Principal/ -neharge Principal. will certify o
SURAENS x‘-”{iff’»’ Al UL : b

the joining report itself rege~ding his/ her satisfaction ahous
AT e Ty L S

jce.rttgvﬁ;c_;,a‘i;ei oroguced. |
1 L N EA P =

' h i. K . | i N ‘ .
; Dy'»:‘;} Commiz e (Aﬂmfh). KVS (HQ) Naw 1
O :

2l

tion piease. -

e

infar

i e

A" ¢ "_,//'
L — / ) '
ASSISTANT COMMISSIOrizn
g > '
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KSENDRIVA VIDYALAYA SANGATHAN
Regional Offioe,
Chayaram Bhawan, Maligaon Charialt,
. Guwahati-781012
* Phone : 2571798/25717¢9/2571797(FA)
REGISTERED POLT
No..6-T/PRT/2008-KVSGRY 1573 -3 Dated: 04.02.2005

SURIECT : OFFER OF PROVISIONAL /F?0INTMENT ON CONTRACT TO
| THE POST OF PRIMARY TEACHER.

With reference to his/her application fer the above post
Smi./Km./Shri_piedu. Xomer .. .8 herzby informed that
he/:hi has been ‘selected for anpmzzh went on provisional lasis
agoinst the post of PRT in the Kendriya Vidyalaya Sengathan in the
pay scale of " Re. 4500-125-7000/- oand postod at Kendriya
Vicdyulaya, LoMra. ASanm He/ She will drow
alloviances and other benefm In addition fo his/her pay af rates as
ademissible to the. Kendr'lya Vidyalaya Sangathan emplcyecs This

+offer ofs appowmm@m isisubject o the candldate being declared fit
for the post: of PRT by a Clv'! Sur‘g“on This pmvmoml appolntiment

of Shri/Smt/Kumarl__p indy Kuma in the
past of PRT is suchcf 't*o +hc oz.r?comc: of a repart/ conclugion/
reconimendations/ findings of the enquiry committee s e?' up with the
approval of Compe:fanf Authority to concuct detailed enquiry inio

the proceclum adopfe:d by Kcndmya Vidyalaya Sangathan for

selection o{F candidates for teachers by employing private agency

and give, im’esﬂ-olia repom‘/conclusm n/res ommendation/findings to
ascertain-ag to whether any candidatz has rcceived any undue

advortage by virtue of procecdurc adopted by Kendriya



i avm\obulﬁy of pet‘manem VGCGY\CIG‘”

/o - %
5

thyalaya eSangafhan for thz selection and eeruitment
teachers: for fhe year 2004 -G5 ~ ‘

of

Thls .pr'ovbzls‘lonal appomfmum‘ is for* a: pemod of onc, year

or conclusu)n 'of‘enquwy giving its report whnchever :s eorlner
T e AT
If is’ “cla
A
gmﬂ'(lnd* will. 1 not confer any right, wor regulamza‘rlon

4";’3"_5‘14'4 i AT 8o sy

in cccordance 'wdha‘&@l‘rhc,ferms and

. _ L
:.ibefore complc.lon of 1he .,sald enqulry the

.,.

casg

,1

pe\ iod of

! ne&ycart‘expnres this. provisional appomrmen“r may-be
RN

rcnowed by, .’rhe of“fer‘ee and the discretion! ’ro con’rmue purely
vesis wrfh Thefofferee

ieas e enquiry, Commlﬁee upholds‘ ms/no*
sclccﬁon :«The r_e.sen’r provisio anal oppomfmem‘ will be deemed
as appomfmen‘fj fetter on e u‘c" basis v;g,f, fhe« AQ+C 0¥
Jommg of The appom‘ree :

"“b ol

4

-5In : case 1he enquiry commiﬁee glves x:

re ‘*fmf/conciuaaon/recommanf‘ahon>/fmd|nac ?*331 that s his/her

. E-scuchon hus noT been cars 1 ad ou1 in accondancc ‘with 1he

sele r’non procedure Then the presmT offen wnll be wnhdmwn
Howover he/she will be given relaxation of one year's age and!

e

will be de.eme.d ehglble to \oqr'hc‘pafe in the next selechm-

proc ess d he meuf‘rer‘

In case 1he enquwy com hittee upholds his/her’ selecﬂm

: h< Jshe will be on probation Wie {. the date of joining for o

pu*tod of two years which may.b . extended. Upon successiul
complchon of probahon he/she \H\H be confirmed in his/her
jilendriya. ~vmy°daw Sengothon rules on hw

1

mf‘!ﬁc{‘.\ ,v.}_.“ha‘r this provisional appom‘rmen’r is purely’



.,;‘“"." ' g - ~ (Z)Q""‘ - | A fQ-\/> T —

-

2 If the candidate is a womon, +he :hould ¢
is not in the family way at the +ime tof acceptance of fthe
appointment. © If however, she is pregnant of twelve weeks

standing or more at the fime of acaeptance of appointinent as

a result of anedical test, she will be declared temporarily
unfit and the offer of oppoumnf’m‘ would be treated as
withdrawn for the present.  Howaever, her appointment would

be kept.in, ube)fuuu_ until b coniciat s over o conclusion

of enquwy wh:chever* is earlier. She would get hemplf

medically re- exammed six weeks affer the date of dell'vu*y

“and her! appomfmenf would be subject to production of medical

fitness c_e_rhﬁcafe from a Civil Surgeon.  She would indicate
when her..del'ivery is expected and also should indicate the
daiu of delivery soon after it hos taken place In case, the
candidate: fmls fo  comply with “these insiructions

candldamr‘e would not be considered and no

h er

Turther
correspondence will be entertaincd in this regard from her.

On pr‘oduchon of medical fitnes: certificate, she will be
ap].'JoiM‘ed to the same post.

5. No A vl be ndmn::.f letfor firzi joining ihe Sangaihan
as _p_OB.z.I:._____-_ R

“. Dur'mg 1he provisional appeintment and 1h< maﬁcr un il

he/ she is. confirmed the = 'vues of the appointee are
ter xmnable by one month's rotitz on cither side without any
reason bemg assigned, therefsy.  The appointing au‘rhomy,

‘hewzver, reserves the right fo ferminate the services of the
appointee before expiry of the s.“ipL!(ri-ed pericd of notice by
mu‘\mg payment of .sum Pquurlenl the pay and allowances,

for the pemod of notice or the wicxpired portion thercof -

cortify that she

610
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Other 1(rm\ & conditions  of  service  coverning  the

cppointment ere same as i down in the Educstion Code for

Kendriye Vidyalayas as amencded from time 1o time  Since for

t\c,ndryc Vidyalaya Sangothan Employees, Welfare Scheme

hos been introduced with eifect from 142002 joining the
above scheme is compulsory

<3 "Thc a,)po.mmr’m is provisional as sﬁpula‘.'vd in Pora-X

and is SUbJeCT to the Scheduie Caste/ Tribe certificate being
ver‘nfued ’rhr'ough the proper channel and if the verification
reve,als that the claim to beleng to SC or ST as the case may

1
_bc is foise the services wili be Termmafe,d forthwith without

‘-‘d*,Slgnmg any further reasons and wn‘houf prejudice to such

furfher action as may be taken undpr “the provisions of the

»,lndmn Penal Code for produciion of false certificate"”.

B '\|' .
B
P

Eha

INGed

7 oIn casc of any dispute or clmm agams’r the Ke enariy

~t 7\—

deyalaya oanga’rhan in respzct of service or any confract.-

arising out of or flowing frem this offer of appointment the
C,our”rs }of \Del‘_hu alone shell have. jurisdiction.

. T
et e Pk

e ey
(\

& If he/ shr) accepts’ he offer on fthe terms
condl‘hons q’ﬂpulcned he/ snz would send his/ hf’r*'accep'i'ancv

| m.medmfcly to this office & veceipt of this memorandum and

join the Kendriya Vidyalay mentioned ovempaf Necessary
i oforma for the purpose of forii .are. encloaed herewith
uuch should be submlﬁed fo the <,oncerned Pvmcupal after

f*ﬁfmg fho same duly compleaed mtucill_s?"espec‘rv This

«<cep1’ance should r‘each the x'ndcvsxgned in any case by
T f“o%?ﬂﬂ% | If the offer. is not accepied. by the said

' ua"re or af’“er‘ accepfoncc if Yke rlppom‘fee does not report for

Su‘iy the, ~above e C endm)a Vidyaicya
23~02—2005-49; '

c,,

and -

this offzr 0f appointment wiill automatically



RS

stand  concelled  and  ne  further  correspondence

weili

entertained from him. hare 3
7. 5U'JP(‘€<>(gn of any inf crmation wnH be conSIder‘cd ¢ majne

offence for wh'ch_i"he. nuni shment mov extend to dismiczan
from the services

10 Hersshe vill not request for iransfer within 03 yeors of

/
initio apponﬂmcm it this otfer of provisional appointment is
decimed as regular appeintinent. He/she is liable o e

Iransfal‘rc;d' g ny_vyl'\ercz___l'_y'L_l_lj.g‘i:f_.:‘_.'_~

11. He/she wnH be eligible ~“or the New Restructured Defined

contr 1bu’r|on pensmn system «aly as circulated by KVS (HQRS)
vide ;,lrgular_f No.2-17/2003-04/KVS  (Budget)  dated

08/12.03.2004 and F, 9\-17/2.003—O4~/K\/_S@udge‘r) dated
24 122004, — |

.,f‘

(.U7 N, KHﬁWAREY )
ASSISTANT COMMISSION S
Encl: As above. |

Bindu Kumaz) :G/0: Shree Rawa Kant Prasad
A'J @gxinagamx‘o. Mmrmux:ht, Diﬁi-w? 2Lina, Bihm

b B0 485

|

Coy'z\/ for‘worded T

1. The Pr‘iriripui, Kendeiv: Vidyalaya S Tn cane
Sh./smt./Km._ accepis  the  offer  of

i

apj cintment He/ she should be relieved immedint cly with *h

Cinstructions o join his/her mew post ‘under intimation to Hu

Saugathan. If the appoinfee is not working at present in njs
Vm\»alaya this memoranduv Yoy be sent te ihe r‘om"r‘n.fn
mealaya forTthh under irtnation to the Sangaﬂlan

-
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- REGISTERED -POST - 6

\/2/ The Principal, Kendriya Vidyalaya  LOKFes Assam g},
“ date of jbi‘nfng of the .candidate may be intimated to this
office immediately after the candidete reports for duty. In
case he/ she does not join by the stipulated date, this office
shouid be mformed felegraphlcally This appointment is
furmer sub\;ecf to production of <em‘rf|ca1‘eo etc. as per

Arhcle 49(1) of Education Code for I\endr:ya Vidyalayas. The
conmom‘e be’ allowed fo jcin his/ her dutics

only after
vem’lca’rlon of original certificates, and on submission of
requu’re for‘ma/ statements duly cnmpl:md in all respects.
. Those appom*red under SC/ST quota may be allowed to join
du‘rws only on px‘oduchon of original certificate mentioned
pam ' of The order. They are also requested to check the
l}omgmal cgrhfuca’res in respect of the qualufica,nons of tne
,’*aﬁpomfce ‘e’m‘ployee and satisfy themselves fna1 the appoiriee
p”ossegs requusn’re qualificatizn for ‘the poot he/ she s
appom'red je ; The Principal/ “ncharge r’"!mc:pa‘ will certify
;_'”rh,e. JOlnlngi;‘“repor"r itself rege: dmg his/ her: sa’n_dacnon aneut
*m.' c":!.*h’lc.:a'fé pt oduc«;d A

s

iGormmizzione. (Adin.),  KV& (-

ASSISTANT @5 «\MISS (hin
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1
KSENDRIYA VIDYA! AYA SANCATHAI\
 Regional Office,
hayamm Bhawan, Mahgaon Chariali,

P
’\

A " Guwahati-781012
' ‘ Phonc 2571798/2571799/2571797(1'/\)()
| _ REGISTERED POST
N..F 8 //PRT/ZOO’J KVS(GR)/ | € Gk — SO Dated: 04.02.2005

';7‘-5UBJECT ‘ QFFER OF PROVISIONAL APPOINT&%ENT ON CONTRACT TO

THELPOST OF PRIMARY TEACHER.

thh mfe"cnce to his/her application fer the above post
Srat. /K. /Shm Anil Amoli

MY 0L MV § W B3 €48 AR, e TR AR [ 4P 8 T € A1 S 7 ol WP ey

he/she. hrr ‘been selected for qppoim'mcm ot provisional basic

agzingt the post of PRY in the Kendriye Vidyeleya Sangethan in the
pay .:;CCT‘C of Re. 4500-125-7000/- and pested af Cendrive

{7

ch‘mla/u - LOKRA (ASSAM) Co b/ She will e
alizwerices and other bene{its in addition 1 o LinSher pay ab et
acmizsible to the Kendriva Vidyciaya Sangotton cmplevecs T

offer of appointiment is subject to the candidorr being decle Xk
for the post of PR by a Civil Surguan, Thic travizienel enpaintv
of Shei/Snrt/Kumori_ Andl Amold TPREREE

— PR i

I'\f I;

poxt of PRT is subjeet to the (;deomc, r~4 C mpc ‘r/ conciuriog/
recommendations/findings of the enquiry committee set up with 1ie
approval of Competent Authority to conduct coteiled enquiry ivis

the procedure adopted by Kendriya \/:o‘/clfwa Sangarhan {on
selection of candidates for teachers by empleying private agene

ang give, inter-atio report/conclusion/recarnin: Hr»O‘ilO.l/{lt\Jmf' e
ascertain as to whether any candidate  hios received any undue

advantage by virtue of procecure adopted by Kendriya

s

i hareby intormed *hot

g‘%



A

\/;dyalayc Sangathan foir - the selection and recruitment of
t+eachers for the year 2004-05

This provisional appointment is for a period of one year
or conclusion of enquiry givirig its report whichever is earlier
I+ is clarified that fthis provisional, appointment is purely
temporary- and will not confer any right for regularization,

seniority efc. excep1 in accordance with the ’rerms and
condmons herem '

In case "b'ef,o're completion of the said enquiry, the
period of one year expires this
renewed by the offeree and the discretion to continue purely
vests with the offeree.

In case, the cnouirw Committee  upholds

his/ner
selection, the presem pirovisisnal oppom.merﬁ will be deemed
as ap,Jomfmenf letter on i-;._,u‘c" basic w'e € the date of
Jommg of fhe appom’ree ,
i
,.Ln case the 2ruiry committee gives a

r‘f’pn"d/concxusnon/recommonJahons/fmdmo  fhat his/her
3 ¥ gt 5

seicciton has not been carri:d out in accordance with 1he

. sc,h.chon proccdurc ﬂmn the present offer will be withdrawn

t
},z’v"‘" I ?; X . . .
,.,3;’&33_ deeﬂmed ellglble TC ?qr‘hClpaTe in the next selection
O S R M . ,

process 1f 1herea‘ffer
¢ v"*@'!‘. L

b Iw case The enqmry corn nittee upholds his/her seleciion,
R :'he/shc will ‘be “on ‘probation W.e.f. the date of Jommg for o
~period of two years which may.be. extended. Upon successiui
- _’complcnon of. pr‘obahon he/she WIH be confirmed in his/her
Turn s 'Wc"' Q."HQNV" um/odaw; Sgnacthan utes on the
availability of permanenﬁ vacawncies.

“
-~

provisional appointment may be -



Digemes et MRNBRIATET T

e

'T?«Ic‘y'v..'appoln'fm?nf ,;.If however

B S ANt

I fh?‘-“andloom is o woman, she should certify thot che
» 1 ‘.n“{'hea'} fomuly way ot ihe time tof acceptance of ihe
she is pregnant of twelve weeks
s‘mndlﬁo ‘or‘ mor‘e ot the time of acceptance of appoinfment as
a resu!’r of medical test, she will be declared temporarily

unfit and the offer of appointment would be treated as
wn“hdrawn for the present

However, her appom‘rmenf would
be kep’r in abeyance until her confinement is over or conclusion
of enquiry whichever is earlier. She would get herself
medically re-examined six wecks affer the date of delivery
and he?r appointment would be subject to prcﬁducﬁon of medical
fitness certificate from a Civil Surgeon.

- She would indicate
when her delivery is

expected and also should indicate the
date of delivery soon aftfer it has taken place. In case
candidate fails fo comply with these
candidature would not be considered

the
instructions her
] and no further
correspondence will be entertained in this  regard from her
On pr'o'ducﬁon of medical fitness certificate, she will he
appointed to the same post,

5. No VA will be adamizaihiz

for first joining the Sangaiham
as ___PsR.Te. |

1
lr‘

Durmg the provis sional uppointment and ’rhcrcaﬁrrd‘ uniil
he/ she is confirmed the = v1ces of the appointee are

terminable by one month's notite on either side without any
reason being assigned, therefor.  The appom’nng authority,

‘however, reserves the right fo terminate the 'services of the
- dppointee before expiry of the stipulated pemod of notice by
: ;makmg payment of .sum equnwwlen‘r to the pay and allowances
'for"fhe pemod of notice or th: wiexpired portion thereof.



5. Other tcrms & concditions of

service ROVECTIRG iy
¢‘p;Jozi.‘qbflné:l‘)_‘iffl;.p_!"_"J sameo e loicﬁ cdown in the Educaiion I
‘F‘(e\'r‘ﬁrf{;yo‘ ,Vvib;{j"\,"cs loyas s
Kendrjye Vidyeleys

_ho.s'b;:en infroduced with eifect from 1.4 2002 isining {he
db.c')v: schemc is compulsory |

C Ter
ecmended from time to time  Since Yop

Songethan Employees, Welfers Echema

6. "The appointmart i ¢rovisional as stipulated in Para- <

and is_subjéc_f fo the Scheduie Caste/ Tribe certificate being
verified through the proper channel and if the verification
revedlls that the claim o belang to SC or ST as the case may
be, is false, the services wili be terminated forthwith without
assigning any further reason: and without prejudice to such
further action as may be tak

“en under the provisions of 1
Indian Penal Code for producy

Y2
. ] . e
won of false cerfificate”

/. Ii case of amy Gispute e claim against the Kendiriye
Vidyalaya Sangathan  in resazet of service or any contract
‘arising out of or flowing frem this offer of appointment 1.
Courts of Delhi alone shall heve, Jurisdiction.

8. If he/ she accepfs  he offer
conditions stipulated he/ she
immediately to this office

on the terms gpc
vould send his/ her acceptance
receipt of this memorandum and
join the Kendriya Vidyalay - mentioned overleaf. Necessary
proforma for the purposz +f forms are enclosed herewith
which should be submitted fo the concerned Principal, afte;
getting the same duly completed ip gl respects. . Thjs
“acceptante should peach ihe undersigned in any . case Ly
1620222008 .. If the offer i not accepted by the sqid
“date or after acceptance i Yhe appointee dees not report for
' (5, gbove iamcd Kendriya' Vidysicya  hy

his offar bf‘éop oi'ilfrnenf Wil'li*oufdmaﬁcail\
I pot " . 4




stand  cencelled  and

ne  further  corrcsponderce

enfertoined oo L ey

< Y e e ey . [ N T N : N . -3 4 .
. wuRpression of ony infermation will be considercd Coina oo
offence o wivch $he punshment may exitend to dicmgoeng

Trom the senvices

Hesshe i

o “:f\"’ tequest for transfer within 03 veors o
d'Pp'v?h]“h;"i"‘fffz v this otfer of provisional appointmant is

QQU10’“ oppeintient He/she is liable *¢
where in Tndi)

e/ " mbe eligible “or the New Restructured Defined
Q;{pg‘ﬁ:ﬁpg}rlsi»oﬁn system enly as circulated by Kvs (HQRS)
vide (" circular  No.2-17/2003-04/KVsS (Budget)  dated
08/12.03.2004 and F, R-17/2003-04/KVS(Budget) dotesl
24.1.2.2004 | -
RN R ( U. N. KHAWAREY )
o // o ASSISTANT COMMISSIONE
L Enéltias above
\\,/4§r; Anil Amoli
-34;-Shiv Nagar,
-P.0.:Defence Colon
DEHRADUN - 248001

Copy forwarded to: -

XUTTARANCHAL)

1. The Principal, Kendei Vidyalaya e Th cann
Sh./Smt. /Km. — accepts  the  offer of
appointment he/ she shouid be relieved immediately with the
instructions to join his/her mew post under intimation to the
Sangathan., If the appoinfeze is not working at present in hi-
Vidyalaya, this memorandumm may be sent te the concens
Vidyalaya forthwith under irtination th the Sangathan.

1o i



_ 32,
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REGISTERED pOST

2> The Principal, Kendriya Vidyalaya LRKRA (ASSAM)  The
date of joining of the .candidate may be intimated to fhis

-3

oftice lmmedlofely atter the candidatc i ports for dufy' In
case he/ she does not join by the stipulated date, this office
chould be informed telegraphically.  This appointment is
further subject to production of cerfifico‘ﬁ:s etc. as per
Article 49(1) of Education Code for Kendriya Vidyalayas. The
candidate be aliowed #o jcin his/ her
vemflcahon of original certificates, and on submission of
reqmsn‘e for'ms/ statements duly completed in all respecis
Those. appom‘red under SC/ST quota may be allowed to join:
duties only on production of original certificate mentionec in
para _D of the order. They are also requested to check the
omgma\ ‘certificates in respect of the qualifications of ine
v‘cppom’ree emp\oyee and satisfy themselves that the appoiniee

f I qu

ppssess requnsne qualificatizn  for the post he/

duties onily ot Cier

S

she s
appvém?ed to. The Principal/ ‘ncharge Principal will cervity o
the ommg repoM itself rege-ding his/ her safisfaction aneud
 *he certificate pr*ocu ced.

4 The Dy Cormmiz:oces (Admn.), KVE ;}HQJ Noew el

PR A

o infermation please.

) A3

,4 | ./
' ASSISTANT COMMISSIOHZ:

J‘ "..A-.
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. KENDRIYA VIDYALAYA SANGATHAN
“ REGIONAL OFFICE : GUWAHATI

. No, . 8-7/PRI/ZWSKVS/GR/ (¢ 65T~ 97 " Dated: 20.01.2006

» MEMORANDUM
With weferenceto }his’ Qiﬁce letter of even number dated 04.02.2005 vide

.

whlch youhzisve been offered provisional appointment on contract to the post of
o anmyTean,}lerusper {erms and condition inentioned therein. Accordingly you
- haye joined your duties on 23.02.2005 at Kendriya Vidyalaya Lokra.

SRS T EAE S SN ' : .

i
o

: b . : :

, The period of said provisional nppointment is extended upto 30™ April
2006 or conclusion of enquiry giving its report which ever in earlier. Other terms
and conditions of the provisional appointment will remain the smne as mentioned
in the letter referred above. This extension ghould be understood in the context in
which it is made and by this extension the provisional contract employee does not |
get any vested right to claim for regularization in KVS. This is subject to further
modification with regard to extension of time, if any.

- SR " (UNEHAWAREY) .
- / L E | ASSISTANT COMMISSIONER® -
L o: p L L - . T S

- R R R
Shri. /Smt/Ms. M.Kumor - I’Rfl';j ’
Kendriya Vidyalaya Lokra.

A

Distribution: - - | -
i v
s ‘ I . o
1. Principal, Kendriya Vi(iy;;,\xiya, Lokra with the instruction to deliver the
letter to the individual by obtaining receipt of the samne. e R

. l)opnty"'Comminninnm- (A(‘lm'h.) KVS (I 1), Now Delhi. -

L M
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KENDRIYA VIDYALAYA SANGATHAN

+

REGIONAL OFFICE : GUWAIIATI GE e
\\ s /,/,('/'/
No. L 8-T/PRI/ZV0BKVS/GR/ 150G 6 Datod: 20.01.2006

MEMORANDUM

With reference to this office letter of even number dated 04.02.2005 vide
witich you have been offered provisional appointment on contract to the post of
Primary Teacher as per terms and condition mentioned therein. Accordipgly you
have joined your duties on 23,02.2005 at Kendriya Vidyalaya Lokra.

_ The period of anid provigional appointment is extended upto 30* April
2006 or conclugion of enquiry giving its report which ever i earlier. Other terms
and conditions of the provisional appointment will remain the sam e as mentioned
in the letter referred above. ‘This extension shonld be understood in the context in
which it is made and by this extonsion the provisional contract employee does not
pet any vested right to claim for regularization in KVS. This is subject to further -
modification with regard to extension of time, if any.

-~

(UN.KHAWAREY)
ASSISTANT COMMISSIONER
To: .

e

/
~ Shri/Smt/Ms. B.Kumar - PRYT
Kendriyn Vidynlnya Lokra.

IR

’
Distribution:- %

1. P;fincipal, Kendriya Vidyalaya Lokra with the instruction to deliver the
'lé;t_ter to the individual by obtaining receipt of the same.

2. Deputy Commissioner (Admn.) KVS (HQ), New Delhi.

Wl

|l



KENDRIYA VIDYALAYA SANGATHAN
REGIONAL OFFICE : GUWAHATI :22.

No.F.8-7/PRI/2005-KVS(GRY % S8 — §9 Dated : 20-01-2006

MEMORANDUM

With reference to this office lotter of’ even number dated 04-02-2005 vide which you
have been offered provisional appointment on contract to the post of Primary teacher as per
terms and condmons mentmned therein. Accordingly you have joined your duties on

22-02-2005 at Kendnya deyalaya Lokra.

The period of said provxsxonal appointment is extended upto 30" April, 2006 or
conclusion of enquiry gwmg its report whichever ig earlier. Other temle and conditions of
the provisional appointment will remain the same a8 mentioned in thef letter referred above. -
This extension should be understood in the context in which it is made and by this extension
the provisional contract erﬁlployee does not get any vested right to claim for regularization in

K.VS. This is subject to further modification with regard to extension of time, if any.

=
( U. N. Khawarey )

Assistant Commmissioner
To-

\/Shrt A. Pm’r\oQL | \KT"
Kendnya\hdyalsxya,
Lokm v

Dlstnbutlon -

: 1 Pnncnpa.l K.V Lokra with the instruction to deliver the letter to the individual

i b mnmg rece:pt of the same.
é

2. Deputy Commmsmner (Admn.), KVS (HQ) New Delhi.
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Datod: 27-4-2006

Thc Assnstant Gommissioner

; K;ndnya deya‘aya Sangathan
All l\cgion Of hceq

Sub:  Offer of provisivnel uppointment i contract 10 the post of

POT/TGT/PRT.

SinMadam,
1.

f In uontmdauon to this ofnce lotter of even number dated 13-
112006, it is to-inform youthat it has been decided by the
competent authorxty that the pmod of provisional appoiatment on
contract to-the post: of PGT/TGV/PRT eppointed in the vear 2005
on direct. rectuitment busis be extended up to 30" June 2006 or

conclus1on of enquiry giving its. seport ‘whichever is carlier.  Other

' temis and conditions oft the offer-isstied fo the candidates will

remain the same. . You' are. therefore requested (o take necessary.
action in the mattcr accordingly: The text of the mc: norandum to be
issued to the candidates is enclosed herewith,

i

Y oufy f\mhful'),

o
’

[
v e

{ Prugya Ricka Srivastava)
Joirt Commismoner(Admen.)
Yincit As ubove.

o , Lo b . A



P A

1), ]'é-‘hynlllullonnl Aroa, ShahidJoot Singh Marg, Now Dolhl- 110016
\ “.:"" i . .

AY
ﬂ;ml'yn Vidyataya Snngnthan (K.V.5.) 14 an autonomous organization under the Minsity of
an Rosourco Dovaloprmant, Govi, of India, K.V.S, Intands 1o racrult Past Gradunia, Trnined
%(\luulo and Primary Teachors lot its achoola sproad all ovar tndia, Appicntiona aro invited fn tho
aciibnd lormnt (aa par unnoxurd onclosadd) lrom Indinn Nutionnls for tocrullmont of tenchers In
KV for tha yuar 2005-2000 tor Ming up of vacanclos {ootimntod 1o bo motrn than ona the rsnnd)
nnd lor drawing a panol of car fid The uu.tnlls of the post and aligibiity ciltorla olc. ata glven

poovi
i

¥ PART - 1.+ DETAILS FOR VARIOUS POSTS

A - POST GRADUATE TEACHERS 4
11 ' PAY SCALE: Re. 6600-200-10600

4 -UPPER AGE LIMIT: 40 YEARS (na on 01.01.2006)

b -EGBENTIAL QUALIFICATIONS ! ! 1

i 1) ». Two yoars Intagratod Post Graduslo M.So Courso of Reglonat tnstitrte of Education o

o ¢+ NCERT In ihe concarnod subject with atloast 60% mnrks in oggregato of Maslor'a

Y Degreo trom a tocognized Univerclly with ot loas) 60% matka in aggrogato in tho follow-

| *ing-eubjocts! + c il e ' . —
Néme of Fost Subjoot({s) )

: FQT (Cngitah) Engiloh__* e

b, .| PGT (Hind) Hindi .

Q. PQAT (Phynlos) Phyoico/Eloctionica/Appliod Physice/Nuclons Phiysica

K2 PAY (Chomiatry)
1*O1 (Hoonumine)
POT (Co

Chaotnlglry/Dlo Chinilalty

finonorionT Appiiotl Tigunomicnl Tninona |
ca) Comnloing with Acaounting / Cost Account
Accouniing as a Major aubjaot of study. Holor of dugroos ot
M.Com In Appillad / Businoss Economics shall not bo vllgitlo.
Mathomotice/Appliod Mathomatlcs

“Botany/Zoology /Ule 8alonces/Tlo Scloncon/ Gnnotics/ Mi-
cro Biology/Blo- Tochnology/Molecular tio/Plant Physlology

g. . | PQY{Matha)
W | Pa(diclogy)

: provided thay have studlod Botany and Zoology at Crasun-
i tion lovol - i .
__l *PGT (Hiotory) History - ' 3
b PGT{Boogrophy) Goography }

i) B.Ed. or dquivatont qualification from a tecognized Univorstiy,
1) Proficioncy In toaching through
Iypo wiftion examination of +2 standard).’
Doslrabier Knowlodgo of Conm Applicatione. ‘
, TNAINED GRADUATE TEACHERS : B
| PAY SCALE: Ao, 6500-176-5000 o :
t UPPER AGE LIMIT: 25 Yeors (o on 01.01.2005)

ESSENTIAL QUALIFICATIONS:

1) Four Yaata hilogratod dograq cotrna of Noglonal Instltuta of Education of HCENT Wtha
concamnad gubjoct vith at laaat 50% mnrks In ngyrogato; or Gecond Clasa bacholor's
degron wilh st loast 60% marka In e concarnod subjact(a) and In aggrogata Inckuding
atuctive and languagos in tha comianation of Subjocts an undor:

SuhjocH) R
Lnglish as on aloctive subjact ol {Jogroa tovel
Tiindl no an oloctivo subjoct n Degroo fovel
Any twa ol tha loliowing ¢ Histoty, Goagraphy, Economice
and ol Balunge of whioh ona muat bio eitlior ) llatary ot
Quograply

)

i .Ph.mm. ot Past
VG
TET i) ]
LET(Gonint Stedlos)

i ] ea) (Jlmml;«lw. Uotluny and Zooloyy
1N TG USanakiit) Sanskill na an oloctiva subjoct al Dogres loval

TG (Mntha)

Mathn wilh ony two of tho loflowing subjocts:
Phyasles/ Chomintiy/ Eloctionies/ Compiitor Hetonenl

e R B S
- KNDRIVA VIDYALAYA SANGATHAN

Hindi and English media (wilf bo judged by way of denciiplive

HSotlatioy

14, o aquivatont quaditication from e tovognizod Unlvoraily,
1 Mrabeinney b laaching threough Findt aod English modin (wil ha Judgod by way of dagurip:
live typer valiton axamination of 42 rlandnid).
Daateabtal Knowtedgo of Computar Applications, .
PHRIMARY TEACHENS D
PAY SCALE: Ra. 4500-125-7000
AGE LIMIT: 20 Yaare {ns on 01.01.2006 )
TIAL QUALIFICATIONS
1} Sendor Secondary (Claas XIN) wilh (0% markns, .
§) B - alter Sonior Soconday {Class - XH) or (31.Ed or ayuivalant or BLELEL
i) Peoficlaney in laaching through Hindi and English modia {will bo Judgod by way of
doncriptive typa vaitien oxaminalon of 101 standard).
tirslinbin: Knowlodyo of Computor Applicntions
CSENVALION
e tnamuntion of vacmion o 3G, A1 OUe, Evanmvicomen and Phynlenlly ot npgensd
mitiddatng vl o an pos ratng ol the Govermant of biviia, A peraon who hns gotvad In any ik
hothaf aa combalant or ns o non-combatont) in the Annod Forcos {Army, Navy and Alr Forco}
Wiy ba aligitte lot seansvation for Ex-gatvicomon,

vA X G E(Ylf\(\l’. NELAXATION
LIGHULLTY OF APPLICANTS P
W enprpedrennds sitesstfuliig the anaontial iogiemonta -of the pont appiiad tor and othiar canditions
ipuhitoat B s aulvodisamant as on 01.0£.2005. Delora npplying thoy must annaty thanaglvan
At they possnss {lm nasanlind quotiiicglions proaciibod fot vatlotia pasta, The npplications ol
war edidatop not fuliling tha assontial nualitications nrig othor roqulament will bo surnmarity
Jeeted and no coraspondenca witl bo mado In this rognrd.
ok RELAXATION . *
shagntsny gt ngn foit il o i anelor:
) Ut s masinuen ol |ive ynie by the case ol BCAY camilidninn
Vo Uipte i ons o of Fhion yenn i the eeta nf OHC cantdliintos
S Upte s of Plva yanes for portons who hand Oncdinarly buan domicitad In tha Sate
ol s and Kashinle didng 1.1.80 10 31.12.09
it enavimnn of Toan yoie tor viomen eadidntas,
} o Uit s amasinum of lve Yoars by Gov, porvantaZiKVS raguinr amgloyoson,
Ate oy crentuinannan whie b pul i not nsa than G0 muntha contlimmna corvlea i tha Avd
Foncos (Auny, Binvy aned Al Ineee) shall ho allowad Lo dadduct tha padat of sich corviea liom
s actual age i i rosutinnt aga dons nol axcoath the masdmim age imit prosceibed tor
e post by meie han 3 years he shallba deemed to satisly the condition raganding aga hmit
appheabite o the potts of Trained Graguinte Taacharn nnd Primary 'llvll‘ljlu‘u:‘,_ Fot
Wors et 0§20, wlaky Vonchnn, e abovoe will sot Lo oppitlentdo, :
Uipter 20 insvesnum ol 10 yoaus I the easa of SCIST candidatas nnd B yonrs In the cnsn of
QI camtidatns soving nn Govt employeon In nceordanen with the Qovi. of India insteoe.
fiong. An apphicant clnimiog ago talaxation undor s pate ahould prosuca n corificato teom

{ .
EXCEPT PHYSICALLY HANDICAPPED CAHDIDATES, ALL THIE CONCESSIONS MENRTIONTR

Al
Ot

LAY, WILL 81 GRATNED.
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Pamar amployar 10 tha oftact that he/ aho 190 Qavt sawant as an e date of alvortizamail,
Upto i nnxitsam of 10 yome Yy i eavnnn of Pl ally Hlau ageprend

1oV WiLL nF GONCUNNENT, THAT S, IF A PFASO I FLemee O AONE THAR
I CONGENSINN, OHLY O 01 1 cOneteaans o0 T P anesE e e

M PUYSICALLY HAHDICAPIED, IF A PERSON NELONGS 10 SCIST, HE/AHE WL RE
LOWED 156 YEAIS La.10 YEANS FOR P, AND 05 YEANRS L ON ST

TART < WLz 1O

H EXI\J’-HNI\TI(DN ) l’.l?ll\l'l'l.l(:./\l!l()ll I'l’.l'..
Application must be cubmitind In the prosedbad format pubifshod in Annssum al hin
advontisomant. fhe application tormat can o150 ho dovmtonded teom the venhnite ot tho
sangathan www kvsangathan.nie.in ‘

Candlidates dositous 10 apply lor mota Ihan ong post should submil applizatinns for nach post
accompaniod by the prasctihod fao and npeceasaty anlosuron tor aach post in soparato

" gnvolopns. C i
Applicants cannnl apply for mota than one subjrct In aach eatuqay of 1Mot (110171 QL)
Envelopn containing tho application st b supaesctibod (o bold tatarg as ” APCEHICATION
£OR THE POST OF ( PGT/ TGT/ PAT) In {pama of Subject)

Duty llag In applieation munt ronch ol tin tollovdng ngifraa listot by 21:__9
) © KENOIMYA VIDYALAYA SAHOATHAN
’ POST POX NO.AG24
HEW DELMI-110010.
EXAMIHATION 8 ) APPLICATION TER
srnfidatos will hava 1o pay a LK W-NESHHDAM A VOALIOH T EE OF T ey ‘lhnm
Vundiod  onty) by Datonnd Dralt anly In tavour ul I DHEYA VIVCAS ATA SALIOAV ALY
pnyatl 0y, Q’;";L?\Eﬁh with Ma/ har nnpll-:nlh.m iie foa aont theaugh 10O/ Manay

Qidi-w sotl Choquel Curroncy nota or the Tranaury Choliang atc. will not he eu-

coma:% tho Gangnthan snd sueh appiienitons wil he fromtad an finging honn e

Bapniata tua 1aito he pohil irouyh sopmiale fynerk dlintt ted aneh

colvart witha foe,
post appllod. R

Tho tolund of tha oo will not be aflovendd 1 nery £nne

The bank diaft ohoutd ha valld for at leant 0 Mot hom the date of publication o thin
advmtisamont. In the eapa of local pay ordera Tosurd In T ol Qenand Draft, the valldity
ahotild he  six months of thioe monihs as applicable. . .
No foo ls rorquirod to be pold by S5C/5 T/ x-sarvicanan cotogeeing, Physicaity Handieapgod
orgons ata nleo oxemptad from paymont of loa subjerd fa the aulurdssion of photonogy o the
pruvctibod Madicnd catifioate lssuod lry a oA, 1 lospitd, iy elgnad by Chiel teckcnl Ofboor,
Similiprly, the candidotoa from BC/BHEx-Borvicemon culngaring chioul alse anclisa a phedo-
copry of cartificato Ingund by compotor aullexdly In the absatva of such o and i 00 lne
fhas boon paid, Lo application wik be sejoctid un ho ground of Tlne pt polf. Ho cinnpoa-
dance or procd sont lator will be ontortnlned.

fr pnsr._'.i"w'::'mouu,oﬂ‘5c~uacu015}nu'pcucyc'b?,ﬁkﬁiﬁ’@%};mm

1

., Tha Snn;)nllmn will hiold wiritlon sxaminations as

pat achome of avamination glven bolaw, tor
* tho reciultment to tho above montlonod posts at Ahinadatnd, angalore, Ahopnl, Bhubnpoawit
Chandigarh, Channal, Dolht, Dohradun, (Mg_h_gk Hydasnbad, Jabalpur, Kalkata, Jalpue,
Jammuy, Lucknow, Mumbal and Patna. ' ’

The cantros {or o axuminationa na mnnationad abova ata subloct 1o changa nl ha dirctalion
of the Dnrgnthan, Widla avary eifon wilt o maeka by aftat tha candidatan, the contis of Whor
cholca lar tha axaminatlon, tha Sangattinn rany al Ny ittt ool o dinient conltn 1o 1
candidaty I enao chicumatanzos 80 wartant. Ho soquast tor change ol examination centio
anen ot will b antetatined and the ennditgata wiil bowa trcsppant At altaentnd contia nt
Ibedlanr teopurpeing

e ok of sotuctlon shali dnchudo it wetinn faat! menamation, praficdeney et prvd o pand
tntarviuve -

The wiittsry oxaminnlion will ba of o lypns 1.a. Ohjoctive typn ane Deucriptiva fypa. Papar - b
(Danacal 1'npar) will hn cartalning 120 Qbjnctive typo quaationy with foue mulligta chetea
anaworn (n tha auljacia tike Qonarat fingliah (10), Canarnl nrssdantyalOinnainl Avintnnoon
(10), Consent Intolligancal Noaanoning (209, Hinardend atiiity (20} Al Yaneling Aptitaa (20),
Tha dipation of e papor vall e 2 haaes, Hils genmdontion vall ba bmnodintoty tollaveed hy o
DNascriptiva Tast of 1 (ane) hour derention La. 1 apar .« 1t contntnlig auastinna I English and
Hind! Ianguagon 10 tozt tho billngunt compotenca of candulata.  Tha total duration of Paper-t
and I wilt hin thraa Bowns, !

‘Fhotn vl bn nnethor Qnactiptiva Typa Jaat of twan Bssaen duentinn - papor -+ 1, whicty witl hn
Neted I tha toeond ahiit contiining "'!‘!U aoed Al pieations parinining 1o Subjasuitont for
which n gandidata has appliod. tha qwjhiuiu will i roipiod 1o answent heae qunations In
dnantiptive mannnr, s s .

W is angoatial for nlt caadidatng 10 appoar ol all e aerematinna At por abava dmnlis, Incano
o cnndidatn 1a tound tliaan) In any of tha taals, Ihor nnawer shaata witl not ho avaliiated,
For tho ovalualion purposan, no nognilve n:\(nklnq will o glvon, Tha Schioma of weltten
axamination i3 aa undord! T 17 e v .

SCHEME OF WRITTEN E)AMINATION FOR THE PO3T OF PGT, TGT AND PRT

tor PQT, QT or PRT which mny ba changnd dapending *
alfony wil bo masdn o contut:t tha [Egnvmlm&llt)n In oivjm of
entagary, Mo Ia n ponailility Thal i Angag, 9Qritad g lok corieing ofifoxantmtion for 1100, 1600
amd PHE tmay changa duns I "U'I\‘ ¢ -

Nens toe thoan poata will b l’plllcgml

8§ Lo

1. |PGT

PR

tinms
of Pont

Data of &‘njlllcullv Timings Pepor] Sublecl(n) ;
Bxpm., ! Lavel ' B AR
Pont* *
Gynduntion Papar

12 Laval | 1100-1200 hea | 11 [ Loanguage
3 Prolwinney
pihat Vit - e ha T et
Qraduallon

0909-1100 tun |- h Gonoral.

Danctiptive

Huhjed
Popor

Dononipliys

Qanorol
Papor

S30RTA005 Ohjociiva | Graduation | 0909-1100 Tua ] 1

Lnngnuunv
rolictnncy
Gubjemt s
Capat
Gonani
| Paper

o| T Gowal [ V10071300 e |0

. Qluginnum
LI

AR | B0t

Ul.‘"-l}‘l‘fnl"‘.

ont 50060756 him |; 1

101h Std. l.nngnnurf
Prolicinney
Aomt |
I:uq!m_

Dancriptive £100 - 1200 tea| 1

fioagiipive] 32 Toum 1400 7100 ius] i

RSN | SRR SR

Thir shovo achornn of exnminntion witl tomatn unchiangotd. oxeapt

N .

chnnga i the order ol dna(a)
upon numbar - of candlining, Widla!
« gnlaa mnntlonart abova fns onch

p[n!u\ﬂvo,mnwr\nt?

I '-l)i!.m,u')l,'l tia of lydiding ha oxainian -
) 1]7:)'/\#"]"2{ ‘i, nvﬁll,zn gﬂull;lr) chndiintng,’ o

B e b sty e - LWL O L

The candldnte’s portormanco In Papor-| vahl bé avahintol firat hnd basad on tha marka wacting
el ot tanking securad by canefidata, uplo a cut all parcontagn as dacldod by KVS, he
donriptive anawer shoota of Papor I¥ and Fapot N will ho avaleatad furthian de oot of only
g cmufldatan whio nen ahottnted on tha hanln of I'muu: 1. Howavar tha nuala FYTT ty
Wnsn shotisted cnoditaton in Papuc § il not he tochidod 101 e Sl et sanking. Whiln
procnastog the fnal ramdla, only hard enndiviaton will bo Inclutnt who hinve abitalund a pin.
dntasmined et oft gorcantaga of marke tn Papar anlt Papor 111 Only thotin cundittatna witl ba

[



ot Ao 1 Y Ry 3 KX TR
0TS el 2 b otilary: 00Nkt : e
N T waled for uﬁ\ ttireviaw vio hiive sadannd lihil a8k 2 hitgoit an e portormancy (nbuve el o Dokl Stodlen (haviag o) teast twe Silgeets oo of Hledoy, vl 1w,
<> ol peccenfitpe) i buth o duscapiive. eamingte i Le. e 11 ) Bopec 8 Egoared 1 of st e tansd s eBhoe Ll ey o S ety ?{
6. fhe Sangylan wil mike prolininary sondting of Ml iy oppiications to dotmmmdng ebyitnity of G LUAL (Hons) I ABSIor GOt y? § et e IR b
4 andistaxs Bofore the Wiilten Tosts, For \Nsw:p‘n;r: u carehdato has to allach atiested copiey 18, WCom S G Com {Hons) B}
A praffication eediicates, tark-shoaets, caste, alcaluyary ele. {ot deteaminiig algitahiy 0 (thaen ‘v

| Pitaever, i Giso aven AL Ko of grredingoaty sCritiny, W andidite e lovand tosppeie at ) sl Groadiitte oo o
i warifden Cxamination oc aven it enlled lor the loteaviss and such candiatn doas not hitlil any 10, Ligglish ER R N KT LR N TIENTEN
of i Laes Oown snlection critorin, HisMar candulibee will metomubicatly be treated as caneetlad 30 Blectior : 14, Apphind Phynics P Huctene Py s
pven ofdor giving letter of appoiniineat, Theralon:, teloro sul:miliing thg apphication, the candi- 16, Clwndsuy 17, Bio Chenvatry e,
o0 e st g0 hal beysho fulfils all the cligitiisy crilorin an lakd dowan In this adverbizenand, 19 Applied I 8 20. Dusinony Feonnmie, ”1.
i IS bar enrefigaturo wiltl bo puroly (e zsionat msjuct to Cligibibity belng vedfled again after e 22 Mathematics 24, /\mdliml' Malhnate s 24 [otany
' dt andk or hteeviow, . . . 25 Zootogy 20, Uity Sehowean 2N Seinnoe
| . CaneBilahy who has been aliowed 1o appenr st e sitten fest and/ o inteiviw, Lhould not 20, Genalies 20 Micro Dindongy W Bin baudmeohogy
H freesuae thot iy st 5 aligibie tor appointivont in o post. + 1. Molecular Biology 92, Plant Physionng, 3 Mistory
l ! Yo Sangathan tesaves tha tight to cancos tis/ her candidatute al any stngo of he solection, 34, Geography ! '
. i i[5 net as pee tho paoidsions Lid down in this ndronisomont 4 | EXAMINATION CEHIRE CODE
-1 7. o dociion of tha Sangatian ohout the mada of selustion (o the post and aligiitity conditions Bongatore a1 Uhopat H L Ny
of tha apsheant shat ba final and tinding. Ni emespondance will be entertained in this togord. Dol KE] Guwnholi Kalkata KR
VOCUINIT 10O MEATVACKHED Wit THE APPLICATION Lucknow ar . Murnbisi Ahinenabd 39
1. A Bavk (e it NEI00N (oo Hundihd aaty) I favoure of Kondeyn Vidyataya Gangntiun, Ihyhnnoawas a0 Clinwltigml A Diahindun AP
payin A b Do, - ' Hysdotnbl 42 g 44 NEUT 1
2: Mmmd.pmf(mm of oi tho educntionn! quallie llons, mack-gheota, dato of blith, ensie/  Jununu A0 i Patn ,, A
* L entnquary, subs ategory, evpadanca ole. duly bigyuet with application togothor. o oyt aint gy e A Y AP T B
& Oon rett mma:.-\m‘l revl el stumyuid Posl Caud by allixing poatnge nlo:?qm of Na. 0/, ‘-,-_...,_........, e o _SF'ECI/\L ms l_llil(_ﬂ_lONS 10 — _ll”l_":‘:_\“ﬂff:b};(gf%éﬂ .
LASE DRI TORCCETT OR APPLICATIONY 120.03,2006 ) Applizationn finve haoah nvited ooty Jtew 1 posd of o d Govduatg Tonchoe, Tealiod Quadn-
Citarcdetates mierst seend aggtieation by eeditiry posd ghe o apglentions rant by Negd. PosdConrine At Lo lwr newd Prindisy Tonetae, Applicationa tor athar poata nhaubd ool ha subimitied,
ret st aonegtend ut Front Dax addens, KV will nel b ebsponsitit lur npplications gont ot any k) Quatifications acqudiad by the catndidaton Whould b nteielly I accordunca with tha pro.
ttree kA eea {aehacdng KV oltin) o sunt by hamd g1 ethorwing, Candkintan aro aiivisnd lo nom it cratitizationn assd comlidnin ahauld et saak chalne ob neguizntnnee o thels epaatitizn.
vy epticafion wel b ovdvanca to ivoid iy poatal dalay; In such o manne thit tha eamo roactnn tiowtn with 1hat of gquatiicathons ns adhadd o, Voo gredns bave beon glvon, ogtsalyna
Hefone e shgnatated sty ke oot of addicutlen, Sinitarly, Bhose sanding upphication Mo, marks of gracdation shiwkd ba nitnghod.
progsen tnwat tnkd atae svano that thasapptication i o argloyas in sant woll b tine g hat W) P Carwtubate bt bt 11l Moo guaabtication i tha g e ation e for edde g ey
Wher s rey ba sesentvesd by the st ckato, Giegiitinn witl o aecopt any applicntion recivod ultee (] : "_l"‘”-""" Iy OF 10 araambisition whwetes 00 Sl i1 szt attibiddl pon docleed,
1540 1243 worcd wvllt aanrersnily enfect (ha anme, CGuat allpe hao boon given netiationg not 0 necopl b+ Combatinn ngilyins) fe tng st ol 1R I KAattitode.s, © st el 3,558 ot o,
. :l‘"Y opnlicabens aftor U fast dato, Sty npplications ¥ b to-diroclod by 1'0st Ottieny ot 1ho eont Ilmy'nlun}nw Liave atoefiod tha unnlmmum: of gl aubyacts ot the yasie of rlnun‘uu LU
' nnd sk of sgpbennt.” KVS will not entortnin any ml?lemmnnco tiom such applicants as Iholr mui " 'T"dl year thay liove m.-r.unn[ ot """v” In thn subject ond oggingata, 1116 L1 f e
| ez wil not b undo any clrcomstiars aven 1l proof of daspatch i stown by st nlio onsuro that they havo studied the two sulidects out of given 4 rubjocts out ot which {:
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YVAKALATNAMA

| O @;ino(,u, ll\uw_a/).

(G) Al Amots

_ IN TIE CENTRAL ADMINISTRATIVE TRIBUNAL -
GUWATIATI BENCIL GUWAIIATI

. A. No. l\b'—l,'_ 12006 | B

,_QM NM«{j Ko 4- o2 *'.iAPD!Alcant(s)
Vs

o I Q< - Respondent(s)

Know all men by. these presents that the above nus ¢d Applicant do hercby appoint,

- nominate and constitte Sri Manik Chanda, Sri TNoaks

' ' : . and Sri’ s Advocate(s)
- and such of below mentioned Advocate( 5} as shall accept this VAKALATNAMA to be
my/our trus and lawful Advocate(s) to appear and act for meug in the above noted cage
and for that purpose w0 do all acts whatsoever in that connection including depositing or
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on
my/our behalf and U'We agree to ratify and confirm ali such acts to be mine/our for all
mtends and purposes. In case of non-payment of the stipulated fee in full, no Advocate(s)
shall be bound to appear and/or act on my/our behalf.

/ . )
~ In witness whereof, I'We hereunto set my/our hand on this the 6 day of M 3
2006. . . : l o

" Regeived from the Txocutant, Mr. - / And acc;picd
satisfied and accepied. Senior Acy({cate will lead me/us in the case.
. ' 137 :
e d\}y _ \ —
Advocate _. “Advocate Advocate

i

9 n&hbi k'_"\"l.d.h"



NOTICE

From:
Subrata Nath
Advocate.
o,
Shri M.K. Mazumdar,
Advocate.
Counsel for KVS.

Sub:- O.A. No. /2006 {Shri Manej Kumar & Ors -Vs- UO1& Ored

o8
-
1
3

£a

Tt

Find please enclosed horewith a copy of the above-mentione
Application, which is being filed ioday. This is for your informalion and

necessary action.

Please acknowledge receipt of the same.

Yours sincerely

Received <
‘ {Subrata Nath)

{M.K. Mazwmndar) . _ . Advocaie.
Advocate, KVS. ' o
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) - INTHE MA'I‘TER OF
- | Prehmmarv subnm,smn of facts pmoz to
{" filing of Wntten Statement b} the e
. Respondentb | o
-,ﬁND;-
- “H%’I‘HEMA’I"I‘EROF .
| The - order dated 252 0&2006 uncier' -
Memo No. F 1 1-1 / 2005-0_6-5{'\53[531:1:—
Lo o v - ‘iSS'u‘evd }i#y ,t};e Joiﬁf Comﬁ)issiéner.'

/I

- (Adnnmstrauon)

_—AND-V

 IN THE MATTER OF :
. The Assistant CqmﬁﬁSBinner .
~ K.V.Sangathan, Guwahati Region
Guwahsati,

i Peﬁtmner. -
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That the applicants by filing joint application have raised .

the question for their absorbing in the post they are
holding on regular basis and or to allow them to continue

till applicants are absorbed.

That the facts remain that after regular selection they were

offered contractual appointment on provisional basis

which is subject to outcome of report of enquiry committee

set up by the competent authority.

That the contractual provisional appointment was for a

~period of one year and the enquiry committee was

‘supposed to submit their report within one year for finality

of the matter of selection and appointment.

That the petitioner states that on completion of one year

pending receipt of report, an extension was made in the

month of January 2006. The copies of the order have been

annexed in Annexure-5 Series of the O.A. ‘

’I'i:n.a_t& the petitioner states that the contractual’

appointments are made when regular teachers are not
available. The said contractual appointments were made

during February/March 2005 in which the applicants

along with others were offered fox"l the post of Post

Graduate Teacher in their respective subjects by the.

concerned regiox;z_d offices where tﬁey have joined and

receiving salaries.
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This pmvié;ionai | eppommmntsf of pos"f of Pos;c.‘ Gra&uate :

'I‘ eacher is bub1ect o the outcome of a reporti conclusmnf

- reconnnendaﬁons[ ﬁndmgs of the enquiry comm1thee set ,

= up smtn the approval of cc:mpetent authority to oonduct'

detaﬂed enqulry into the procedure adapted by Kendnya

Vidya.iaya Sangathan™ for belecﬁon of cand1dat% for -
'teachers by employmg private agency and glve, mter-aha ,
report} xoonclusmni recommendatzoni nndmg\«, to &bO&I’t&iﬂ‘

a8 to whether- any cardidate has received any undue’

o advantage by virtue -of procedure adopted by Kendnyaf

V:dyalaya ‘Sangathan ior the selechon and recrmtment of |

_’oeachers for the year 2004-03.

This™ provnsmnal appommients are for a period of .

L one year or conclusmn of enquny gnnng its report

- whichever is earlier. It is cianﬁed that this prowmon.al |

appointment are pureiy temporary and will not ‘confer any
right for regularisation, seriority etc. except in accordance
with the terms and conditions herein

In case before completlon of the bazd enqury, the

' 'pel'lﬂd of one year . expires thJs provmlonal appomt:ment

may be renewed by the offeree and the dmcretxon to
continue purely vests with the offeree.
In case, the enguiry committee upholds }ﬁ.s/her

selection, the present provisional appointments will be



deemed as appumtmeﬁt leti:ers on reguiar basis w.e.f. the

dabe of joining of the ap'pomte&ﬁ |
In case the enquu'y coxmmttee gives & report/

condumonf recommendamonbj ﬁndmg& .that apphoant‘s

selection have not ‘been camed cut in accordance with the

beleot:lon procedure, then the present oﬁ'ers will be

'mthdrawn However, they wﬂl be given relaxation of one

year's age and will be deemed eligible to_‘partmpate in the ' __
next selecﬁz:;n proce;ss thereafter. |

| In case ‘the | enquiry committee upholds ‘.i:heir'
selection, they will be on ‘l.»arobaﬁon w.ef the da}:é of

joining for a I;;eriod of two years which may be extended.

" Upon successful completmn of probatmn applicant’s will be.

conﬁrmed ~in thelr turn as per Kendnya Vlciyalaya_
Sangathan rules on the avaiiabﬁity of permm'xent "
vacancies.

However, their appointments would. be kept in- ’

. abeyance until their confinements are over or Post

. Graduate Teacher.

No TA/ DA will be adxmssxble for ﬁrst Jemmg f_he ‘
Sanga.than as PGT

During ' t.';h'e ~ provisional * appointment and
thereafter, gntv:ﬁ‘ théyl are -c‘onﬁrm'ed the services of the
appch:teas_ are terminable by one month'’s notice .91.1 eit'.‘ne'r' |

side without any reason being sssigned, therefore. The



: appomung auﬂmnty, heWever’, reserves ' the - right to .

: termmatc “the services of the appomtees ‘before e;:pny of :

/

the stxpu]ated permd of notice by mahn‘gpgyment. of smnv. |
‘-‘éciﬁivé}_ent to the pay mla .aﬁo'sgréncés ‘fox:“thé p\eﬁoé of
; n\d‘t’:i.uvce or ‘the.'uner»‘(pired porﬁon t}iei";,of.; - |

Oﬂzer terms. and cond1t10ns of ‘service go_*.ie‘ming -

'the appointments are same as laid down in the Education

3 Fad

Code for Kendﬁva‘ Vidyaiayaé ‘as 'ameﬁded. fmn& time to
,i:me‘ Smce for. Kendmya \hdyaiaya ‘:angathan Employees, - |
‘We]fare Scheme has been mtroduoed mth eﬁeot from

.01 04.2002 ; joxmng the abave scheme is compulsnry

”“he appomtment is provrsmnal as smpulated in-

certxﬁcate being venﬁed through the proper and if - the E
veﬁﬁcatlon reveals that the clairh to beiong to SC or ST as.

the case may be, 18 false, the services will be term:nated‘

’ forthmﬁl mthout asszg;mng any further reasons and”-

urider the pr_ov_:smns’ of 'i‘he, Indjan Panel Code for

_p_roducﬁon of false certiﬁcate.”

In case of any d1spute or cimm agamsf the.
_Ixendnya Vidyahaya Saﬂgaﬁmn, n respec:t of service or any -

| contract ansmg out of tne ﬂowmg from this oﬁer of B
‘ appgmm;]_ent t}'le Courts of Deﬁn alc:ne shaﬂ have

, jurisdiction.

o Para—l and 13 sub}ect {0 the Schedule Castef Tribe o

Wldmut prejudme to such further achon as may be haken S
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If hefshe accepts the _offerl on the terms and

conditions stipulated  he/she  would send his/her
| ‘acceptance zmmedxately to this ofﬁce or recelpt of this
‘memorandum and join the Kendnya Vidyalaya mentmned

overleaf.- Necessary proforma for the purpose of forms are

enclosed herewith which- should be submitted to the

concerned Principal, after getting the same duly completzed

in all respects. - This accéptancé_ should reach the .-

» ,4/-‘

.. undersigned mn any case by 14.02.2005. If.the offer is not

~accepted by the’ said date or after acceptance if the

appointee does not report for duty at the above named

. Kendriya Vidyalaya by 23.02.2005 this offer of

é.ppobﬁnent will auj:oméﬁcaﬂy stand cancelled and no

further correspondence will entertained from him/ her.

Suppression of any information will be considered

a major offerice for which ‘the p‘urﬁshr’riént may extend to

dismissal from the service

He;t she Wﬁi not request for transfer w*xt}m 03
years of mm,al appomtment 1f ﬂns offer- of prowsmnal )

appomtment 8 deemed as. regu]ar appomtxnent Hef she is

hable to be. tramsferred anywhere in Indja

He/she will be eligible for the New Restructured

Defined contribution peﬁsion system only as circulated by

KVS {HQRS.} vide circular No. 2-17/2003-04/ KVS({Budget}



P dated OSJ 12.03. 2004 and F.2- 17[ 2003-04/ KVS{Budget}
‘dated 24 12 2004

: ~‘That the petitioner states that wlnle entertaining the

application this Hon’ble Tribunal was pleased . to observe

* that since the enqun‘yxs on hence the first extension was "

only upto 30th April, the applicants are apprehending

termination of their service at any point of hme as per

'Annéxufeﬁ series however, ,pends;lg enqu:ry report the
- .respo‘ndents have cdp;:ﬁm%i_ca’ted exﬁépsion éf’ sérvif:e’upto
- 30th Jurie 2006 vide order dated 27.04.2006.. |
“ - That in view of the facts wél"xd‘ éircurﬁstmﬁ:es of the | .
case pr esent. O.A. No 101; 2006 is devoid of merit and
'.deberves to be dlsmlssed It éanmot be bmted that any
: ﬂlegahty have been committed by the respc‘:ndemts as such .' .
the groﬁza.cis set forth n ﬁm"\-(}.‘& ,.Qlam relief is mot .
: ‘sﬁstéjnabie, as' the appcintﬂnentv of the applicarits ’;;Were o
- prow:;xonal contz'actual and temporary in nature for a

period of one year  which - has been extended upto

'3042006 and théreafter extended upts 30.6.2006 and

recenﬂy v:de oﬁice order dated 92.6.2006 upto’ Blbt

: _December 2006 with the terms and conditions.



VERIFICATION

I Shri Uday Narayanj}‘;hawarey, Son of Shri Jagat Narayan‘Khawa.rey, aged
about 46 years, presently working as Assistant Comm issioner in the Regional Office
of Kgndﬁya Vidyalaya Sangathan, Jawaharnagar, Ehanapara, being authorized by the
VR'espondent do hereby verified that the statement ﬁa,de in paragraphs |, >,

Yy oL B X are true to my knowledge and those made in
paragraphs < 4~ are based on records.

*

o B ~ _
And I sign this verification on this the day of _Q/_w_?___, 2006 at Guwahati

e A e

DEPONENT

Place : [{.?’,(ﬂo '

Date



W———————

P

| | , Kendrlya Vidyalaya Sangathan
- \ 4 , 18 Institutional Area,
B 4 . Shahid Jit Singh Marg
~ | | New Delhi — 110016
: Tel fax: 26857036

Emall: kvssaQ.nic.in

Website: www.kvsangathan.nic.In

. 2
Ly A
<« ~-~_‘;3]%‘ A

¥,11-4/2005-06-KVS/Estt-1l Datedi 20,-0 6 -2.00(,

The Assistant Commissloner
Kendriya Vidyalaya Sangathan
All Region Offices.

/; . - ~ Gub: Offer of provisional appointment on contract to the post

oo - of PGT/TGT/PRT,
Sir/Madam,

e MVJ' ] am to invite your attention on the subject cited above
o A and to inform you that it has been decided by the competent
oM v ' * authority that the perlod of provisional appointment on contract
VW" to the post of PGT/TGT/PRT appointed in the ygar 2005 on
B | direct recruitment basis may be extended up to3December,
;’).,.f\ p o 2006 or conclusion of enquiry glving its report whichever is

/_/> ' . eatlier. Other terms and conditions of the offer issued to the
V/ ' | candidates will remain the same. You are therefore requested
b 1o take necessary action In the mattex accordingly. The text of

' / ‘2’7\ the mernorandum to be issued to the candidates is enclosed
¢ herewith,

Yours faithfully,
( Pragya Richa Srivastava)
Joint Commissioner(Admn.)



